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Mr. DEPUTY CHAIRMAN: The
House stands adjourned till 2.30 p.m.

The House then adjourned
for lunch at one of the clock.

The House reassembleq after lunch
at half past two of the clock, Mkr.
Deputy CHAIRMAN in the Chair,

MESSAGES FROM THE LOK SABHA

1. THE TELEGRAPH Laws (AMEND-
MENT) Brrr, 1961

II. THE INDUSTRIAL EMPLOYMENT
(StanNDING ORDERS) AMENDMENT BILL,
1961

III, THE CRIMINAL LAW AMENDMENT
Brvr, 1961

SECRETARY: Sir, I have to report
to the House the following three mes-
sages received from the Lok Sabha
signed by the Secretary of the Lok
Sabha: —

I

“In accordance with the provisions
of rule 101 of the Rules of Proce-
dure and Conduct of Business in
Lok Sabha, I am directed to inform
you that the following gmendments
made by Rajya Sabha in the Tele-
graph Laws (Amendment) Bill,
1960, at itg sitting held on the 27th
March, 1961, were taken into con-
sideration and agreed to by Lok
Sabha at its sitting helq on Monday,
the 24th April, 1961:—

Enacting Formula

That at page 1, line 1, for the
words ‘eleventh year’ the words
twelfth year’ be substituted.

Clause 1-

That at page 1, line 4, for the figure,
‘1960’, the figure, ‘1961’ be substituted.”
11

“In accordance with the provi-
sions of rule 101 of the Ruleg of
Procedure and Conduct of Business
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in Lok Sabha, I am directed to in-
form you that the following amend-
ments made by Rajya Sabha in the
Industrial Employment (Standing
Orders) Amendment Bill, 1960, at
itg sitting held on the 18th March,
1961, were taken into consideration
and agreed to by Lok Sabha at its
sitting held on Monday, the 24th
April, 1961:—

Enacting Formula
That at page 1, line 1, for the
words, ‘eleventh year’, the words,
twelfth year’, be substituted.

Clause 1

That at page 1, line 4, for the
figure, ‘1960°, the figure, ‘1961’ be
substituted.”

II1

“In accordance with the provisions
of rule 96 of the Rules of Procedure
and Conduct of Business in Lok
Sabha, ] am directed to enclose
herewith a copy of the Criminal
Law Amendment Bill 1961 as pass-
ed by Lok Sabha at its sitting held
on the 24th Apifil, 1961.”

Sir, I lay the Criminal Law Amend-
ment Bill on the Table.

— 1

THE APPROPRIATION (No. 2) BILL,
1961—continued,

Tue MINISTER or INDUSTRY
(SR MANUBHAI SHAH): Sir, I am
very grateful to you for permitting
me to intervene at this stage. I do not
want to take the time of the House
very much, but only woulg like to
clarify some of the pointgy made by
some of the hon. Members.

Mr. Ramamurti in his observations
yesterday was very much waxing elo-
quent on the role that the foreign pri-
vate capital wag playing in this coun-
try in general, and how the Indian
private capital was increasing its hold
on the economy of the couniry, Sir, I
had several occasions in the past to
show how all these types of general
observations are completely out of date



729 Appropriation

in the context of the economic develop-
ment that we have launched through
the successive Five Year Plans. The
other day, Sir, while speaking on the
Demands of my Ministry, I had men-
tioned all the figures for investments
in the public and the private sectors,
and how gradually the dominant role
ig being assumed by the public sector.
In the First Five Year Plan, whereas
the investment in factory industries in
the public sector was about Rs. 60

crores, it rose to about Rs. 850
crores during the Second Five
Year Plan in the factory in-

dustries in the public sector, and
as the House would appreciate, in
the Draft Outline of the Third Plan
we have mentioned that the alloca-
tiong to the public sector factory in-
dustries will be omething of the
order of Rs. 1,550 crores, and accord-
ing to our estimates this might go up
by another Rs, 100 to 200 crores.
So far as the relative growth ot the
private sector is concerned, even
though we would like to let it grow
as much as it can to subserve the
larger interests of the national eco-
nomy, due to several reasons, due to
our social and economic policy of a
deliberate nature in order to establish
a socialistic pattern of society in this
country, and also to provide industrigl
leadership in those difficult fields of
heavy machinery, steel plants, impor-
tant strategic and basic industries. we
have had to restrict the field of the
private sector. I also mentioned those
figures to show that the public sector
industry which was very insignificant
at the the time of our Independence
thirteen years back, during this period
has grown to the extent of almost what
the private sectoris doing. Asa matter
of fact the public sector is increasing
its investment and role so much that
by the end of the Third Plan practical-
ly the public sector investment in these
industries, that is, the total orbit and
the gamut of the industrial develop-
ment of this country, will be more
than or at least will be almost
matching with the private sector
which had started in the historical past
with a substantial investment.
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I would not take much time of the
House in going through all the figures
which are too well known and pub-
lished, but T will take some of the ins-
tances quoted by Mr. Ramamurti re-
garding the foreign technical collabo-
ration agreements that we are approv-
ing, He gave the example of the Tata
Ceat factory for the manufacture of
glant tyres. As is usual with our
friends opposite, they always try to
play upon figures, sometimes quoting
them wrongly and alwayg over-stating
things which, to the normal eye,
would not appear the same. Here the
hon. Member suggested that we have
permitted an eight-and-a-hal? percent
royalty for the manufacture of the
giant tyres. While he was speaking I
was wondering how he really could
come to this figure ang how easily he
was playing havoc with the statistics.
‘What he has done is this. The agree-
ment stipulates for the first 10,000
tyres produced a 3 per cent. taxable
royalty for the technical know-how,
for production of more than 10,000 up
to 18,000 tyres 2% per cent taxable
royalty, and for production of over
18,000 up to 1} lakhs or 3 lakhgs or 5
lakhs—whatever they manufacture—
it will be 2} per cent. taxable royalty.
He hag done a very simple arithmetic;
he has simply added up all the three
figures, namely 3 plus 275 plus 2'5
and has given the figure as 8% per
cent, There too he is wrong—it comes
to only 81 per cent, and he gives the
figures of 8} per cent, as the total roy-
alty to be paid. Nothing can be more
wrong or inaccurate or misleading.
Nothing more is required to mislead
the judgement of this august House
than this method of putting the case in
a wrong manner. If they have facts and
figures and show they are correct, we
are prepared to take them. We are
prepared to go into the matfer and
examine our figures and put them
right. But the facts are quite the other
way round. On an average the taxa-
ble royalty comes to about 2:6 per
cent. only—the average of 3 and 2-75
and 25 per cent. For that too there
are special reasons. There are the rea-

song why we had to do this. This par-
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{Shri Manubhai Shah.]
ticular factory is working under an
American sub-licence of an U,S. rub-

ber tyre manufacturer, Thefore,
the Tata-Ceat had to pay that
royalty not to the Ifalian colla-

borators who are joining with this
Indian concern to manufacture tyres,
but to transmit the fees for the tech-
nical know-how ang research, and
other payments, to the American com-~
pany. Therefore, they were not taking
away any money whereas Mr, Rama-
murti tried to allege that over and
above getting 60 per cent. of the pro-
fits for financial participation, they
will also be getting in addition 8} per
cent. roalty. I leave it to the judge-
ment of the House how these types
of things are placed before this House
in a completely distorted manner.
Then, Sir, it was asked why we had
permitted 60 per cent. foreign finan-
cial participation. Now. I would like to
trace the backgroung of the growth
of this industry in thig country.

As we all know, when India became
independent, out of the three {iyre
companies, practically all the three

were foreign subsidiaries, that is, 100
per cent. owned by foreigners, They
and

were the Dunlop, the Firestone
the Good Year, where 100 per cent.
foreign subsidiaries were working in
this country. It wag due to our pro-
gressive policy as enunciated in the
Plan as well as in the Industrial
Policy Resolution and the
statement made by the Prime Minister
in 1949, reiterated in 1956, that gra-
dually we were trying to bring down
the percentage of foreign participa-
tion in all these holdings. And it was
this first company whom we could
persuade to part with 40 per cent. and
be satisfied only with 60 per cent. of
their participation, Therefore, it is a
progressive step in piloting foreign
participation in financial terms of a
tyre enterprise in this country, and it
is not the other way round as if there
were more Indian companies, hundred
per cent. Indian, and we had licensed
some other projects which were 60 per
cent. foreign. This ig only in a compa-
rative manner. I can assure the House
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that within the framework of the Plan
targets, the foreign collaboration
policy is that while we welcome all
technical and financial foreign parti-
cipation in such items of productions
which are desirable for fulfilling the
Plan targets, we do not allow these
foreign technical collaborations in.
things like banking, insurance, trade,
indusries in simple consumer items,.
textile and various other types of a
large gamuf of industrial production.
In these we just do not entertain any
foreign collaboration. Where it is
worth while for us to borrow techno-
logy from outside, because we had
missed by a mischance of history, the
Industrial Revolution in the world by
two hundred years, it is in order to
accelerate the industrial development
in this counfry that we, with great
care and caution, approve only such
technical and financial collaborations
which are conducive to the growth of
national economy within the Plan
target and within the Plan objectives. .

Sir, there was the mention of a
cement factory that we had licensed,
on which alse like the tyre company
my friend opposite had tried to play
a lot on the sentiment of the House.
Sir, there is no technical or financial
collaboration in the accepted sense of
the term. In the year 1958 when—as
we are facing now—there were ex-
change difficulties,, we had permitted
Rs. 29 lakhs to be invested by the
American Co. of M/s, Kaiser, out of a
total of about Rs. 3 crore required
by that project, and it wag neither a
technical collaboration nor a financial
participation but through an agree-
ment a small portion of the foreign
exchange requireg for the plant and
machinery to be importeq in the State
of Mysore where thev have establish-
ed this project with my friend, Shri
Sarangapani Mudaliar, where Indian
participation owns more than 80 per
cent.—I mean the Indian entrepre-
neurs—of the paid-up capital of this
company. Only a small portion, Rs, 29
lakhs to mitigate a part of the burden
of foreign exchange on the import of
plant and machinery was permitted
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from this American company. There-
fore, it cannot be right to say that
even in a simple industry or an indus-
try in which we are experts, i.e. ce-
ment we had allowed foreign partici-
pation,

Then, Sir, there were attempts to
show that mills and factories hag been
running away with large profits. Here
also the same method, as had been
done in the Lok Sabha, has been re-
peated. While comparing the profits,
instead of the net worth of enterprise,
what wag tried to do was to compare
two uncomparable things. The initial
paid-up capital and the present nect
profits were compared.  Sir, I would
place before the House some facts of
thig king which would make it clear
that as far gs the Ambica Mills is con-
cerned, the rate of divideng declared
was to some extent a little more than
the normal rate which is 8 per cent,
or 10 per cent. Ag a percentage of the
net worth of the company, during 1960
they only earned 14 per cent. Now,
how has the hon. Member worked it
out. He has overlooked the fact that
Rs. 57:6 lakhs was the paid up capital
of thig company and the other assets
in form of resources which went into
the corpus were Rs. 338 lakhs. As com-
pared to this net investment, net
worth of this company of Rs. 414
lakhs, the profit was Rs, 58 lakhs. So,
actually speaking if the like is com-
pared with the like, that is, what
amount of capital has gone into this
corpus which has enabled it to earn
the profits, it will be very easily rea-
liseq that the profit is not at all of a
very high order. On the contrary, it
can be considereq to be a modest type
of profit as compareq to the type of
goods the Ambica Mills is producing.
The Ambica Millg cloth ig one of the
finest cloth in the world. We are proud
of it. In fact, there are many such
mills in this country which produce
cloth which can be compared to the
best in the world, and this ig one of
them. Therefore, if they have made
this much of profit, it is not at all to
be considered anything which ig de-
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trimental to the social objective that
we hold so dear to us and to the eco--
nomic objective of the development.

I would not talk of individual cases
like the Century Mills. As g matter
of fact, I am sorry to say that the pro-
fity of this particular mill, to which
he referred, are far less than even the

modest average profits that should
accrue to any enterprise of that
nature,

Then, Sir, there were few more ob--
servations made in connection with
the share of foreigy capital in the im-
port and export trade of India. Here
alsg the same type of comparison has
been made which iy entirely wrong.
Ag a matter of fact, as far as the im-
ports are concerned, there are very
few foreign houseg operating because
most of our import policy today is
oriented towards actual users’ basis.
That is, the established importers due
to the restrictions on foreign exchange
and the greater demand on producer
goods and industrial raw materials
are having lesser and lesser share of
the national grosg product of the im-
ports and it is going more and more o
the gctual users, Because of this rea-
son the question of foreign participa-
tion in the import trade to any consi-
derable extent really does not arise
at all. Only on the export side be-
cause of the jute and the tea being the
historical industries which were deve-
loped with foreign initiative and in-
vestment in the past, it is true that a
share does subsist for the foreign en-
irepreneurs. There also our policy
has been gradually one of Indianisa-
tion without any disturbance or with-
out any major change taking place to
the detriment of average foreign
interest or the Indian interest, These
are some of the points which I wanted
to clarify and before I close, T will
only mention one or two other things
which the hon. Member opposite as
also some other hon. Members suggest-
ed. That was about the industrial big-
ness and the industrial empires being
built in this country.
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[Shri Manubhai Shah.]

I am sorry to say again what I said
in the Lok Sabha that this type of
misleading generalisations that the
few houses are only getting bigger
and the other entrepreneurs are not to
be visible ig anything far from truth
ang the facts as they exist, I had, Sir,
occasion to mention in the other House
that compared to the national cake
in the industrial investment we start-
ed, at the time of Independence, with
a net investment of Rs. 7-99 crores, this
national cake hag grown. At the end
of the Third Plan 1t would run to
almost Rs. 5,600 crores or even Rs.
6,000 crores. Therefore, any bigness
of the past, historically derived or his-
torically existing in this country, has
to be judged in the context of that
light, namely whether the proportion
of the share of any one or hundred or
two hundred well-established houses
with respect to the national cake
which wag limited to Rs. 800 crores or

less before Independence, out of
that . . .

Surt BHUPESH GUPTA (West Ben-
gal): What is this national cake?

,Surt MANUBHAI SHAH: That is
the national product from the indus-
trial origin and industrial investment.
You know all this very well. We want
to increase the cake as much as pos-
sible and the share of those who are
new entrants in this field. Therefore,
here one has to take caution . . .

Surr BHUPESH GUPTA: You have
started a very good bakery, I must
say.

Surr MANUBHAI SHAH: Yes, we
have to bake many things but we
talk right things. We do not talk
wrong things and total up things like
that in order to mislead the House. I
am trying to place the facts of the
situation as 1t exists; that even during
the last five years the House will be
pleased to know that from the new
industrial licensing of less than 200
wunits, gradually in geometrical pro-
.gression we have been raising the in-
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dustrial investment and new indus-
tries are coming up. Last year, in
1960, the industrial licences issued
were 1,912, The House would remem-
ber that within a period of five years
the rate of new industries coming up
has been multiplied to almost six or
seven times, even more than that. The
new projects and new items with the
qualitative extension and development
of the industrial base in this country
is so remarkable that Sometimes even
statistical evaluation does not give a
clear picture of the country.

In terms of quantity certainly we
have gone very fast. The year 1960
recorded a rise in industrial produc-
tion of 13 to 14 per cent. over the
previous year which is higher than in
the three years put together since in-
dependence. I am not comparing the
pre-Independence period because
during that period hardly was there
any growth to be proud of or to be
compared. But evam since Indepen-
dence, the growth in 1960 was some-
thing remarkable. But more than the
qualitative growth the quantitative
diversification of products that has
taken plgm is still more remarkable.
I am glad to say that out of these
1,912 licences more than 1,000 units
were for entirely new items and new
units.

Sir, our policy has been that bet-
ween an existing entrepreneur and a
new entrepreneur if the licence i
to be Imited by capacitly, we always
give preference to the new entre-
preneur, and it is my invitation to
every Member of the House that if
the come across a case where an
existing or established entrepreneur
has been licenseq in preference to a
new entrepreneur who is trying to
get into that line, 1 am quite pre-
pared to go into personal examination
of that case and to see that the re-
mote injustice, if any, is properly re-
moved.

As a matter of fact, I would draw
the attention of the House to the fact
that there is a Reviewing Committee
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under the chairmanship of my  hon.
friend, Dr. Kunzru, with another five
or six Members which goes into all
the industrial licences issued by the
Government from time to time, and
I am glad to say, Sir, that not more
than a few cases—as a matter of fact,
last year only two in the whole year—
have been found of such merit that
the Reviewing Committee has drawn
our attention TG either alter our
Judgment or to modify it in favour
of the licensees themselves. That is
the rafe of appeal that is going on.
‘That shows that by and large the new
entrants, the new units and the new
entrepreneurs who want to develop
industries—and we welcome them all
very warmly-—are given the fairest
treatment and if any remote case of
injustice comeg to the notice of any
hon. Member, I would invite his
very great and valuable cooperation to
draw our attention to any such
anomaly. More than the large-scale
industries, as the House is aware, in
order to decentralise economic power
and to disperse and diversity the in-
dustrial developinent, in order to bring
‘the regional disparities to as fast a
removal as possible or to reduce the
imbalance between more developed
areas and less developed areas the
most potent instrument that we have
forged is the small-Scale Industries
and the medium-scale industries.

Surt BHUPESH GUPTA: You have
not even spent the allocated sum under
the Second Plan.

Surt MANUBHA! SHAH: 1 am
rather surprised as to where he got
his figures from. In the Second Plan
‘we had been allocated a sum of Rs. 180
crores for the small-scale industries
and we have been spending more than
Rs. 198 crores. As a matter of fact
one of the grievances of a friendly
nature which we had with the Plan-
ning Commission and the Ministry of
Finance is that we were capable of
spending more than even the planned
provision but after all resources are
resources and one cannot expect that
any particular sector will be favour-
ed af the ¢ost of others. Therefore,

136 RS.—5
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we have to sometimes keep quite bur
we have more than over-fulfilled the
targets, financial and physical, of the
Second Plan for the small-scale in-
dustries and as compared with the
First Plan when we did not spend
Rs. 25 crores in the small-scale gector,
we have spent more than Rs. 198
crores, that is seven or eight-fold in
the Second Plan and I do hope that
with the blessings of the House, in the
Third Plan the investment and deve-
lopment in the small-scale sector is
going to be far more. As a matter ¢.
fact, as the Prime Minister said the
ather day in the other House, the pro-
gress in the small-scale industries—
of course in the whole industrial fleld
as he said—is electritying and the
progress in the small-scale industries
is absolutely remarkable and is-some-
thing one cannot imagine that within
a period of 5 years we could have done
this. During the last 2 years or so,
about 48,000 new small-scale indus-
tries have been approved by the Gov-
ernment of India in differgnt parts of
the country, in the remotest corners
or villages in the rural areas and in
urban areas which are not otherwise
industrialised. I am mentioning this
only because sometimes ‘riends like
Prof. Malkani, who are very much in-
terested in undéf-developed areas and
villages, have a feeling that we go
more and more towards urbanisation.
That is not so. We are trying to
avoid urbanised areas to the extent
possible but there are townships of
50,000 or 60,000 or even one lakh of
péople, which have missed the entire
indusfrial development in the past due
to our political dependence and, there_
fore, those urban towns also require
to be nurturedg so that the local popu-
lation there get their wherewithal or
nourishment and employment and eco-
nomic development through industrial
development. A mand: like Hapur or
an area like Virudunagar in Madras
is traditionally a ground-nut area or
a cotton crop area with a large popula-
tion but it does not mean that it is
a developed urban area. It lacks all
the facilities modern urban civilisa-
tion and it is only a cluster or growth
of population due to historical reasons.
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Now we have to rehibilitate it and
give it nourishment or economic deve-
lopment through industrial develop-~
ment. Therefore, in the Second and
Third Plan we are enlarging the pro-
gramme of small-scale industries
which has two objectives. One is to
spread the message of technology and
modern science in every hearth and
home of this great country, and the
second is to decentralise the economic
concentration of wealth in a few hands
and to disperse the ownership and
wealth in as wide 2 number as po:-
sible. Therefore, these were the basic
approaches to our economic develop-
ment programme and I would request
the hon. Members that the industrial
bigness need not be a national obses-
sion. It should not become a phobia
which will be detrimental to the very
economic growth which we are {ry-
ing or aspiring to achieve. While we
are very conscious to see that all
monopolies or industrial bigness is
avoided to the extent possible and
that it should be diverted to more
difficult itemis"of technology of in-
dustrial development, it should rot
become an obsession—a national obses-
sion—of a type which really goes
against the national interests.

Sprr T. S. AVINASHILINGAM
CHETTIAR (Madras): May I ask two
questiong for clarification? Is foreign
collaboration allowed only for import-
ing items not manufactured in India or
for investments in India also? That is
number one. Secondly, when foreign
experts come, is a condition made that
people must be trained within a parti-
cular period to take their places? The
third is whether any rule or code has
been drawn to judge cases of foreign
collaboration,

Sarr MANUBHAI SHAH: Regarding
number one, where TYoreign invest-
ment is allowed, it is true that it is
preferred for such items, as my hon.
friend said, which are not really being
produced or not being produced in
sufficient quani¥®s but that does not
mean that foreign investment in other
items, in which even when we have
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sizeable production, is not permitted.
It is permifted there if it covers the
value of fhe Tmported plant and
maching®y in order to fulfil the Plan
targets. The second point which he
mentioned was regarding the training.
This is absolutely one of the ‘musts’
fHat we RAve insisted on all foreign
investment as well as on national in-
vestments. In the Indianisation pro-
gramme which every year I have the
privilege to place before the Houses
on the 31st December, we issue a
public notice as to the growth of In-
dianisation and I am glad to inforn.
the House once again that below
Rs. 1,000 per month salary group, to-
day there is not a single foreigner in
any of the foreign enterprises and all
have been Indianised. Between
Rs. 1,000 and Rs. 2,000, more than 88
per cent. of Indianisation has been
achieved.

Surt BHUPESH GUPTA: That is
quite clear.

Surt MANUBHAI SHAH: At one
time it was 100 per cent, my dear
friend. 1 am talking of progress of
Indianisation. In 1947, in foreign
enterprises posts even about Rs. 350
per month were held by some of the
foreigners.

Surt BHUPESH GUPTA: Then we
had police constables and sergeants.
Don't talk about them.

Sarr MANUBHAI SHAH: 1 am
merely mentioning the foreign eco-

nomic and industrial enterprises n
which there is neither police nor
soldiers. I am talking of industriak

and commercial houses.

Surr M.  GOVINDA REDDY
(Mysore): He IS Obsessed with the
police.

SRt MANUBHAI SHAH: ' Natural-
ly, because some people are always
psychologically attuned like that but
that is not the point. The point is
that posts below Rs. 1,000 today are
completely Indianised. Posis between
Rs. 1,000 and Rs. 2,000 a month are
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more than or nearly 80 per cent.
Indianised. Recently, we had a dicus-
sion wilth the Associated Chamber of
Commerce which is the apex body of
most of these foreign investors and we
are trying to bring it to 75 per cent.
of Indianisation very soon and for posts
above Rs. 2,000 and Rs. 3,000 also, we
have f{ried to make it a minimum
stipulation that whenever a replace-
ment Is necessary, they will have to
prove first to us whether a counter-
part Indian is available or not. There-
fore, ipsg facto, because there is a
foreigner drawing Rs. 3,000, it does
not necessarily follow that he will be
succeeded by a foreigner but they will
have to prove to the satisfaction of
the Government whether agn under-
study or counterpart is available or
not. Therefore the training program-
me also is properly looked after.

On foreign technical collaboration, I
had several occasions to place  the
broad principles governing that.
Usually 10 to 12 years is the time
that we have allowed for such tech-
nical collaboration. The royalties are
also as reasonable as possible and we
do insist that as far as possible, we
prefer that participation where Indians
hold a majority but that does not
mean that foreign majority is ruled
out. It has to be a case to case appli-
cation and judging the issue on merits
and giving the most careful scrutiny.
I must again caution the House that
we are at the beginning of this great
and massive industrialisation that we
want to achieve in thig country and
therefore what is most necessary is the
primary objective to be kept in view,
namely, how far is the process of in-
dustrialisation succeeding—not cer-
tain narrow or that type of limited
concept to be fulfilled—within the
framework of our Industrial Policy
and the policy governing the parti-
cipation of foreign capital as we have
enunciated from time to time and in-
formed the House. We are very care-
ful in seeing that such collaborations
are approved which are in the best
national interests.
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Surr ARJUN ARORA (Uttar Pra-
desh): Sir, this morning I heard Dr.
Kunzru’s learned speech with the at-
tention that it deserved. I was sorry
to find this veteran Parliamentarian
waxing eloquent over the purchase of
some Russian planes. He complained
against the Defence Mnistry because
it has purchased some planes from
the Soviet Union. He also complained
that the Russian pilots were allowed to
fly those planes on some of our strate-
gic areas. The complaint made by
him sounded patriotic to begin with but
then, he came forward with an alter-
native and said that the American
planes were better known and wanfed
to know why the better-known

3 p.M American planes were not
purchased. If Pandit Kunzru
had only complained against

the purchase of Russian planes and had
suggested that we should produce our
own plane that would have been some-
thing which I would have admired,
coming as it would be, from a veteran
like him, But when he showed partia-
lity to one country against another, I
was very sorry to hear his observa-
tions. It should, of course, be left to the
Defence Ministry and the Government
to decide whexse to purchase things
from as long as those things, parti-
cularly planes, are not available in
this country.

Surt SUDHIR GHOSH (West Ben-
gal): How was he partial?

Sart ARJUN ARORA: He was
partial because he suggested that the
planes should have been bought not
from the Soviet Union but from Ame-
rica, As far as this country is con-
cerned, it has been gefting aid from
both America and the Soviet Union.
As far as this country is concerned, it
has refused to align itself militarily
and politically, either with the Soviet
Union or with the Uniteg States of
America. Why should we monopolise
in purchasing planes only from Ame-

rica? The Air India International, for
example, has bought planes from
America. Then nobody came forward

to ask, “Why don’t you buy passenger
planes from the Soviet Union?”
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There were some technical considera-
tions. Similarly, there were probably
some technical considerations which
led the Defence Ministry to buy the
planes from the Soviet Union. The
Soviet Union as well as America are
friendly countries ard nobody in
India should try to advocate
greater friendship to one of the
two. Our foreign  policy of
non-alignment and our foreign
policy of keeping away from military
and political bloes. has earned respect
for India and I must say that i we
pursue the course advocated by Pandit
Kunzru this morning, which also
seems to have roused the enthusiasm
of Mr., Sudhir Ghosh. we will only
lose some of that reputation. We will
only lose some of the influence that we
have acquired.

Surt SUDHIR GHOSH: Will the
Defence Minister allow Pakistani
nationals, British nationals or Ameri.
can nationals to go to these strategic
areas?

Mr. DEPUTY CHAIRMAN:
order.

Order,

Surt ARJUN ARORA: We should
certainly adhere to the policy of non-
alignment and we should certainly
adhere to the policy which has made
India a moral force which every
country must take into account. I am
very happy to find that our respected
Prime Minister came out with sharp
condemnation of those who interven-
ed in Cuba. That is an excellent
example of our policy on non-inter-
vention, and that is the policy which
we must continue to adhere to with all
the emphasis at our' command.

SHRI DAHYABHAI V. PATEL
(Gujarat): Since the hon, Member
says so much about Russian planes,
would he tell us in what technical
qualities they are better?

Sarr ARJUN ARORA.: 1 know that
you were a seller of insurance policies
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and I have been a trade union leader.
So none of us is a technician capable
of distinguishing between Russian
planes and American planes.

Surt DAHYABHAI V, PATEL: For
the benefit of my hon. friend I may
say that I was not a seller of insurance
policies. 1 worked my way to be an
officer in a big insurance company.
Let him make his knowledge thorough
before he says any thing

Mg DEPUTY CHAIRMAN: Order,
order. Go on.

Suri ARJUN ARORA: 1 am sure
that insurance company did not ma-
nufacture aeroplanesg and . . .

Surt DAHYABHA! V, PATEL: I
never was

Mz, DEPUTY CHAIRMAN: Order,
order. You go on.

Surt ARJUN ARORA: 1 say even
such a big insurance company like the
Oriental Insurance Company, which
wag having Mr, Dahyabhai Patel as an
officer, did not manufacture aero-
planes,

Mg, DEPUTY CHAIRMAN: Order,
order.

Surr BHUPESH GUPTA: They
manufactured money.

Surt DAHYABHAI V. PATEL: Since
you know so much about planes, tell
us how they are better, technically.

Surr ARJUN ARORA: Sir, as far as
our economic picture is concerned, I
am sorry to say that that picture is not
a pleasing one. Deficits and new taxes
seem to have become largely accept-
ed as normal and inescapable. The
economic picture today is that the
poor have to bear the biggest burden
of new taxes. Even articles of every-
day consumption like betel-nuts are
being taxed. I must say that during
the last few years the richer classes
have emerged as the principal benefl-
ciaries of the new dynamism in our



745 Appropriation

life, During the war we heard of the
“war-rich”. Today we find the “Plan-
rich”. A class of “Plan-rich” is com-
ing into being., This is a sorry state
of affairs mm our economic life, The
other day there was a talk by Mr.
Khandubhai Desal, a veteran trade
union leader and a well-known
Gandhian economist. Addressing the
ILN.T.U.C, at Yamunanagar last week,
Mr. Khandubhai Desai, a former
Labour Minister said it was regret-
tabie that while the percentage of
indirect taxes had gone up appreciably,
that of direct levies had almost remain-
ed where it was. , He suggested that
steps should pe taken to reduce indirect
taxes and to raise direct taxes. Excess
profit taxes, Mr, Khandubhaj Desai
said, must operate and speculative
trading particularly in essential com-
modities must cease. These observa-
tions, coming from a former Labour
Minister and a respectedq Member of
this House, must be taken serious
notice of by the Finance Minister. It
is very interesting to find that almost
on the same day, speaking at what was
called Lumumbanagar, Mr. Ajoy
Ghosh, General Secretary of the Com-
munist Party, on some contradictions
of our economic scene, also made simi-
lar observations. Of course, Mr, Ajoy
Ghosh’s speech was full of the usual
jargon which the Marxists never miss.
But the very fact that Mr, Khandubhai
Degai on the one hand and Mr. Ajoy
Ghosh on the other pointed out the
growing concentration of economic
power in a few hands and the increase
in indirect taxes and the taxes on the
poor, is something which shows the
way the country feels about our eco-
nomic position.

Sir, we have repeatedly asked the
question: Where have the Plan gains
gone? What has happened to the
increase in national wealth? We have
been given the Mahalanobis Commit-
tee. I wonder when that Committee
will finish or begin its labours. It is
about six months that the Committee
was appointed to find out the reasons
for the mal-distribution of our nation-
a] wealth. As far as I am concerned,
1 only heard of this Committee being
appointed, I do not know what that
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Committee is doing. I urge upon the
learned Finance Minister to please see
that that Committee begins its labours
quickly and produces an early report.
If it is incapable of doing this task,
and if its report as to what has hap-
pened to the gains from the first two
Plans is going to come only after the
Third Plan period is over, then that
Committee, whether presided over by
Mr. Mahalanobis or anybody else,
should be scrapped and we should have
a committee which could tell us now,
right in the beginning of the Third
Plan as to what has happened and
where the increases in national wealth
have gone. The workers in the coun-
tries, the toilers, want to know as to
what is responsible for this mal-distri-
bution. I do not know why that
committee should take so much time
even to begin its work. The fact of
maldistribution is apparent. One who
walks on the streets of New Delhi can
easily see big cars, whose import is
prohibited, rolling along our streets on
the one hand and, on the other hand,
building labour still living in slums.
That does not require too many ex-
perts to find out that the gains of the
first two Plans have gone into the
hands of a few people. That mal-
distribution must be brought to an
end. Only the other day, the National
Herald, more or less the organ of the
Congress itself, said that “the over-
all effect of the last ten years is that
the fruits of planning have largely
eluded the common man’s grasp”.
Now, this is something which should
set the Finance Minister and his
advisers thinking. TFailure to hold the
price-line ig obvious and it is the
failure to hold the price-line which
makes it obvious that the gains of the
two Plans have gone into the hands
of a few. There is, of course, boom
in the stock exchanges. I cannot be
happy about it. A boom in the stock
exchange only means that a few peo-
ple have more money than they de-
serve. They have more liquid money
than they can safely invest in indus-
tries, The boom in the stock exchange
is unfortunately accompanied by scar-
city of consumer goods whose prices
have risen and this serious situation
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means that real wages are falling. In
spite of the good work done by three
Wages Boards which have given some
wage increase to textile workers and
workers in the cement and sugar in-
dustries, real wages continue to fall
and we cannot expect the working
classes of the country to be enthusias-
tic about industrialisation and about
fulfilment of Plan targets as long
ag their real wages do not rise. As
long as real wages continue to be
depressed, the workers cannot feel
enthusiastic about the Plans. There-
fore, the first task of the Finance
Ministry today should be to held the
price-line. Again, we find that there
are committees appointed by the Gov-
ernment or appointed by the Party
but they have not made any sugges-
tions. Now, there is an attitude that
if you do not want to face a problem,
refer it to a sub-committee. I would
say that that is an attitude which the
hon. Finance Minister has not adopted
and should not adopt. He should take
energetic steps to hold the price-line.
How can the Finance Minister do so?
His economic advisers take the rise in
priceg as something for granted. We
have been supplied with a copy of
‘“The Economic Survey, 1960-61". On
page 17, it says,

“Planning also involves restraint
in consumption which in turn will
have to be brought about through
suitable price increases for the
domestic consumer”.

Now, Sir, our economic advisers today
talk of suitable rise in prices to res-
trict consumption. Are our workers,
are our landless labourers, consuming
so much that their consumption has
to be restrained? If we have to res-
train consumption, we should restrain
the consumption of luxury articles
which only a few can afford. Their
consumption must be restrained.

We find that we get some foreign
aid, and that is all very welcome, We
should be grateful for the foreign aid
but, as the Prime Minister has repea-
tedly said and demonstrated by his
actions and observations, we should
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accept foreign aid only if it is aid
without strings, without political com-
mitments, without involving any inter-
vention in our economic affairs. Only
this month, Mr. B. K. Nehru, the
Commissioner-General for Economic
Affairs, who gets us a lot of foreign
aid, visited India. Accordingto the
Statesman, the purpose of his visit to
India was, among other things, to tell
the Finance Minister and the Govern-
ment the implications of Government’s
oil policy and the impact that it is re-
ported to be having on the flow of
foreign aid investments into India. Ac-
cording to the Statesman, Mr. B. K.
Nehru has drawn New Delhi’s atten-
tion to the existence of an uneasy feel-
ing among major aid-giving countries
and international institutions that pri-
vate foreign investment is virtually be-
ing shut out from the field of oil in
India. Sir, we know the hold that oil
commands over the so-called Western
democracies. We know the hold that
the oil magnates command over
American economy. Our Finance
Minister—I hope he has done it—
should be able to tell those foreign oil
companies and the World Bank, etc,
that the Western oil interests will not
be allowed to have the same hold over
India as they have over American
economy. We should be able to tell
them that they cannot make a Mos~
sadiq out of Mr. K. D. Malaviva. We
should be able to tell them that the
Aid India Club is welcome to give all
the aid that it can give but it will not
be allowed to determine our national
policies. Our national policy is a
policy of mixed economy, and the
policy of mixed economy should also
be followed in the sphere of oil.

Dr. A, SUBBA RAO: Mr. Deputy
Chairman, in spite of the rebuttal of
the Minister for Industry that foreign
private capital is not a danger to our
national economy, I still beg to differ
from him. It is usual for the Govern-
ment and for the people who think in
this strain and charge us as they have
been doing for the past so many years,
I do not understand the rapid increase
in foreign investments after our inde-
pendence, Foreign investment was
about Rs. 468 crores in 1948 and now
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it has risen to Rs. 1578 crores. Now,
1 do not, or we do not, say that it is
at present a danger to the economy of
our country, but if this is allowed to
grow unchecked then it might be a
danger in the future. So, what is the
Government doing to check this large
inflow of foreign private capital?
Instead of checking it we see that the
Government are throwing open their
gates for the inflow of more and more
foreign capital. Not only they are
treated on par with Indian enterprise
but additional concessions by way of
income-tax exemptions on the interest
payable and on the amount payable
to the foreign technicians employed en
contract basis etc. are given. Is this
in our national interest?  Again
liberal participation of foreign capital
is allowed even in lines of business
well established in India and in which
Indian enterprises have been quite ex-
perienced and successful. What is the
‘necessity for participation by foreign
capital in these enterprises? Then
foreign capital ig allowed in simple
consumer goods industries like vacuum
flasks, film distribution ete. It is
necessary for the development of our
industry?

Tue MINISTER or FINANCE (SHrr
MorarJr R. Desar): Film distribu-
tion?

Dr. A. SUBBA RAO: That is what
1 was told,

Surr MORARJI R, DESALI:
think . .

I do not

Dr. A. SUBBA RAO: Anyway you
can rebut it, Even in drug industries
‘where we are supposed to have some
understanding with the Soviet Union
to start basic and intermediary chemi-
cals we have thrown open our gates
for concerns like Parke Davis and
Mercks who are practically flooding
the entire market with their products.
Is it in the interest of the indigenous
pharmaceutical industry that you have
allowed those huge concerns to have
their sway here in India? Now, there
are a number of low-priority, high
profit-yielding consumer goods like
QOvaltine, Horlicks, Nestles malted
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milk and Johnsons baby powder. Are
all these absolutely essential for the
development of our industries? That
is what we are saying.

And after allowing them to have s0
much of participation are you at least
trying to control or restrict the repat-
riation of their profits? If we take into
account the profits of foreign con-
trolled companies that are sent out of
India from 1953 to 1958 it comes to
nearly Rs, 24 to 25 crores per year.
This is the figure which the Reserve
Bank of India has given. When we
are so much hard pressed for foreign
exchange, can we not take steps to
prevent at least a part of these profits
from being repatriated? Will it be
anti-national to demand that? How
do you say it is not a practical step?
1 cannot understand it at all. Could
we not utilise that amount for further
expansion of our industries? Even in
nationalising the existing essential
foreign companies the Government is
very reluctant. Even against the In-
dustrial Policy Resolution, extension
of time for tapping our mineral re-
sources by purely foreign companies
is allowed, Take the case of the Cen-~
tral Provinces Manganese Ore Com-
pany. Its lease expired recently. It
is pusely a British concern incorporat-
ed in London and extension of time
was sanctioned in its case. Now, it is
coming up for review before our Gov-
ernment. They are getting eminent
lawyers to argue their case, There is
a rumour that the Government may
extend the lease,

Take again the example of the
Copper Corporation of India. They
have been given extension of mining
lease. Is it in the national interest?
I want to know that. Agreements are
signed which indemnity the U.S. entre-
Preneurs against nationalisation of
their business in India. Is this in the
national interest? What will be the
effect if foreign capital is allowed to
come in unchecked? We have the re-
cent experience with regard to oil,
where the foreign companies were re-
luctant to reduce the prices even
though justifiable, They refuseg te
refine the crude oil that we imported
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from the Soviet Union. They utilised
the reactionary section here to throw
mud at our public sector, to decry it
and thereby make the public lose con-
fidence in the public sector. That is
why we are asking whether the Gov-
ernment has taken any action to curb
these interests or whether they have
allowed them to penetrate further in
our economy, I request the hon Mem-
bers in the national interest, in the
interest of our industrial production,
in the interest of maintaining our in-
dependence—we all know what part
the foreign interests, the monopoly in-
terests, the American interests have
played in Cuba recently—to think over
these matters and if there is some
truth in what we are saying to press
the Government to take more vigorous
measures to stop this inflow of foreign
capital.

Even in expanding our own public
sector there js undue delay, How do
you explain the delay in proceeding
with the preliminary works in connec-
tion with the Ankleshwar refinery? I
was told that the Project Report had
already been received. Each day’s
delay is costing us about Rs, 50 lakhs
in foreign exchange. Then we have
got peculiar schemes which are techni-
cally unwise and economically very
costly. Take the case of the construc-
tion of a pipeline from Cambay to
Bombay, I am told that the oil tapped
at Cambay has a high paraffin content,
nearly 14 per cent., and the construc-
tion of the pipeline will involve set-
ting up of thermal stations all along
the line and the whole scheme will be
very costly. And I am afraid that the
Government hag not yet abandoned
the scheme. I want to have a clarifi-
cation with regard to that,

Sometimes the Government is penny
wise and pound foolish, For instance
there is the question of construction of
a dry dock at Visakhapatnam. It is
being delayed. The Chairman of the
Hindusthan Shipping Yard and the
Ship Repair Facilitating Committee
have recommended its immediate con-
struction. It will cost us only Rs. 275
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be the foreign exchange requirement.
Now we are delaying its construction
while we are spending every year
about a crore of rupees by sending
our ships to Singapore for repairs, Is
it in the national interest to delay its
construction?

Take again the question of the deve-
lopment of the Mangalore port as an
all-weather port, We were promised
that it would be taken up in the
Second Five Year Plan, There are
considerable iron ore deposits in the
neighbourhood and there is a demand
for the export of this iron ore.
Roumania with whom we are having
an agreement with regard to the tap-
ping of our oil resources is ready to
import iron ore from us but we do not
have a port to facilitate the loadings
for export. Why is it that priority
was not given to this developmental
project which will help us to earn the
much-needed foreign exchange? I
want to know whether the work will
be taken up immediately at least now,
I wag told that it hags been included in
the Third Five Year Plan but when
is it going to be taken up?

Then there is lack of co-ordination
between the different Ministries, That
is evident and that has been brought
out in the debate with regard to the
production of coal. That hag to be
looked into.

Take the Sindri Fegtilisers, Some of
these public concerng are run so in-
efficiently, so badly, that it is creating
some sort of a bad name for the entire
public sector. (Interruption.) You are
trying to take advantage of the short-
comings and decry the entire public
sector. What I want is that they should
be efficiently managed so that they
could be an example, It was claimed
that we were exceeding the target of
production by working it to over-
capacity. What is the result? The
generators have been damaged, and
now we have to curtail the production
considerably to enable the repairs to
the generators to be carried out.
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Now, with regard to monopoly, what
do we see? For example, in the
cement industry the A.C.C. controls
34 per cent. of the entire production
and I am afraid that they will be
given some more licences on the plea
that no new companies are coming for-
ward to set up new units in the cement
industry. In that case I would like
the Government to take it up them-
selves instead of giving it to these
concerng which have already got a
monopoly.

Appropriation

Now, with regard to the unemploy-
ment problem, it is worsening in spite
of two Plans, A way to solve this has
to be found cut. What is the attitude
of the Government towards Ilabour?
The Textile Wage Board wag appoint-
ed, The award has been given.
Seventy-seven units have yet to im-
plement the award, What is the Gov-
ernment doing? The Government has
increased the retention price of cement
on account of the implementation of
the recommendations of the Cement
Wage Board. Only 17 out of 22 units
have implemented the award. What
action is the Government taking to
implement it in the rest of the units?
Now, when it is a question of the wor-
kers fighting for their rights, the Gov-
ernment comes with an iron hand and
curbs their movements, When it is a
question of taking certain action
against certain bankers or big indus-
trialists, who have no scruples in
swindling the public money, they are
very lenient. Take the example of
the Palai Bank. I am told reliably
that Rs, 21 lakhs have been advanced
to one director whose assets are not
worth more than Rs. 1} lakhs. Again,
United Traders at Delhi have been
advanced Rs. 14 lakhs, when their
assets are worth only Rs. 1 lakh, Why
is it that action is not being taken
against those particular directors? Why
have you a soft corner towards the
directors?

Lastly, only one point. Not only you
are encouraging monopoly in our
industries, but you are trying to en-
courage monopoly even in the field of
news services. Take the example of
recognition and granting of facilities by
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the Government to the Indian News
Service, Is it not opposed to the very
principles laid down by the Govern-
ment in their policy statement made
before the Lok Sabha in August 1959?
In that statement we were assured that
recognition would not be granted to
any concern aligned to a single paper
enterprise, But now recognition is
given on the ground that the Indian
News Service is owned not by one but
by two enterprises. But these two
chains, Goenka and Dalmia Jain, are
inter-connecteq and inter-related and
have common interests in other indus-
trial concerns. These two chains al-
ready control about 25 per cent. of the
total circulation in the country, against
about 14 per cent, at the time of the
Press Commission’s Report. Now,
through this agency they will be in a
position to control news published in
other papers and gradually attain a
mohopoly. Again, it has to be remem-
bered that these are the papers, which
day in and day out propagate the
Swatantra ideology and decry the pro-
gressive policies of our Government.
Why give scope for this monopoly to
grow? 8o, I request that the Govern-
ment should take necessary steps to
curb this growth of monopoly condi-
tions in the Indian press, after an en-
quiry,

Thank you.

THE DEPUTY MINISTER or EX.
TERNAL AFFAIRS (SuHrtMAaTI LaAk-
sHMI MENON): Mr. Deputy Chairman,
during the last five hours of debate I
was very pleased to note that there
was very little criticism about the Ex-
ternal Affairs Ministry. The only
criticism was about external publicity
by the hon. Member from Madhya
Pradesh. He hag raised six points.
Some of them are incorrect. Some
are unrealistic and some are construc-
tive. I would like to answer them one

by one.

The House knows that the External
Publicity Division was constituted in
order to formulate policies of publi-
city and also frame programmes for
publicity abroad. This Division un-
fortunately is handicapped, as many
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other departments of the Government,
for want of adequate financial resour-
ces. The House will be surprise to
know that the total amount that we
have for external publicity 1s approxi-
mately Rs 93 lakhs. Out of tlus
amount, besides paying salaries, taxes,
cost of passage, and rent allowances,
ete,, the Division rung 49 separate in-
formation umtg and provides informa-
tion service to about 94 Indian posts
abroad. So, if, as the hon, Member
has suggested, the House would like to
have an expansion of this Division,
certamnly the House should vote for
more funds, so that we could expand
our work.,

Surt DAHYABHAI V PATEL: Did
you ask for it?

SuriMATI LAKSHMI MENON: I
could have asked, but our resources
are so limited and we feel that there
are other things which claim priority.

Surr BHUPESH GUPTA: You
should ask for it.

Surrvarr LAKSHMI MENON  The
first pomnt rased by the hon. Member
was that there 1s a general dissatis-
faction about the efficient functioning
of external pubhcity, mostly due to
lack of co-ordination between the First
Secretary and the Press Attache, ete.
Here I would like to point out that it
1s not correct, For instance, the Pub-
lic Relations Officers, Press Attaches
and Assistant Press Attaches in charge
of Intormation Wings always take
guidance from the Head of the Mission
and they are properly briefed by the
Head of the Mission Now, to say that
there 1s no co-ordination at all ig real-
ly not correct.

Now, the second point raised by the
hon Member 1s about the scales of pay.
He pomted out that our officers were
poorly paid and, therefore, they were
not able to fulfil their functions as In-
formation Officers by extending hospi-
tality to their corresponding numbers
in the area where they are posted. It
is true that we would like to see our
officers better paid, so that they wiil
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[ be able to discharge theiwr functions in
a proper manner The House will be
glad to know that the Pay Commussion
has recommended new scales of pay,
which, when enforced, will really meet
the situation. For instance, the scale
of pay recommended by the Pay Com-
mission will be Rs, 800—1250 for Press
Attaches and Rs 1300—1600 for Public
Relationg Officers, with prospects of
absorption 1 the LF.S. This would
meet the second argument raiseq by
him

Now, Sir, he also pomted out that
our Press Attaches abroad are mnot
posted with the latest news about India
and that they seem to know more
about what was happening in London
and elsewhere than what was happen-
ing n India This is also not correct.
For one thing, whenever a Press At-
tache or an Information Officer is ap-
pointed, he is given what is called a
‘Bharat Darshan’ tour, which means
that he is taken round and is shown
the latest developments, latest indus-
trial enterprises and other interesting
things which we feel that our Informa-
tion Officers should know before they
go abroad,

Surr BHUPESH GUPTA. And then
he writes about the Kerala Ministry.

SHrimATI LAKSHMI MENON: That
does not show any development or
anything interesting and naturally you
cannot write about if.

Regarding the fourth pomt I would
like to say that there are daily three
Morsecast, transmissions, which broad-
cast news that is worth publicising in
other countries. Besideg that, they get
by diplomatic bag almost all the im-
portant newspapers published 1n India.

SHr A D MANI (Madhya Pra-
desh): Don’t you think that it takes
a lot of time? It 1s a problem of time,

SHrimaTt LAKSHMI MENON:
There again you should specify the
country

Surr BHUPESH GUPTA: Bxvept in
London, where you can get them . . .
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SariMaTi LAKSHMI MENON: I
have been to several places and I
can tell you ... .

Surr BHUPESH GUPTA:; You
must have been extraordinarily lucky.

SurivMatt LAKSHMI MENON: I
am lucky.
Surt A. D. MANI; In Bonn in

Germany the papers from Delhi re-

ached after about two weeks. 1 was
there about two months ago.
Sart BHUPESH GUPTA: 1 wasg in

‘Moscow, in Rome, in France, etc.
Whep 1 was there it was a problem te
get the papers in time.

SurmmaTt LAKSHMI MENON: Of
course, it takes time. While ordinary
packages are sent by the surface mail
-daily newspapers are sent by diplo-
matic bag and it takes the minimum
possible time, Therefore, the state-
ment that our people are not posted
with what is happening in India is
also not correct.

SarRr A, D, MANTI: Is it the conten-
tion of the hon. Minister that these
people do read the newspapers?

Mgr. DEPUTY CHAIRMAN: Order,
order.

SurimaTi LAKSHMI MENON:
Whether they read the newspapers or
not, we can only take the horse to the
water, We cannot make it drink. The
point raised was that they were not
posted with the happenings in India.
"What I am trying to tell the House is
that they are being posted with what
is happening in India. If they do not
take what is presented to them, it is
not the fault of the Ministry. Very
often we sit here and listen to  Shri
Bhupesh Gupta’s speeches, but we do
not understand anything that he says
or listen to what he says. But the
fact that we sit here is enough for him
to feel that we are listening to him.

Sarr BHUPESH GUPTA: They
are certainly not posted with what
-we say here.

[ 25 APR. 1961 ]

r

(No. 2) Bill, 1961 758

SurimaTt  LAKSHMI  MENON:
No, no. Please do not interrupt me.

Surr  BHUPESH GUPTA: 1 am
posting you with good interruptions.

SuriMaTI  LAKSHMI MENON:
Two other points raised by +*he hon.
Member are not at all realistic. For
instance, he wants the members of the
Information Services to brought
back to India every year. I would like
to know who will pay the enormous
expenditure involved in that.

Sarr A. D. MANI: The Finance
Minister will pay it in the interests of
better understanding.

Survat LAKSHMI — MENON:
Whether better understanding wiil be
achieved by this method is another
point which I shall deal with at the
end of my intervention. In no country
do we find such”a proposal being im-
plemented, that is, every year we
should get the Information Officers to
the couniry in order to tell them what
is happening, especially these days
when we have got mass media of com-
munication by which we could get all
the news that we want and all the in-
formation that we want by staying in
the same place.

Then, Sir, he has made another
suggestion which usually Members of
Parliament do make, that is, for every
trouble they say you appoint a team
of people to go round and see what is
happening. It is all right as long as
the team goes round in India, but if
the Member suggests that a team of
Members of Parliament or eminent
people should tour round the world
telling the world about our points of
view, it implies two things: (1) that
there is no other means of communi-
cating to the world what is happening
here, that is, our points of view and
our policies regarding certain urgent
matters; and (2) that the world is so
isolated that but for the presence of
these gentlemen  or ladies, whoever
they be, there will be no chance of
informing them about these things.
It is dot only unvealistic but it is a
little ridiculous to think that this is
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the only way of impressing the world
with our policies and points of view,
whether it be the border question or
about Pakistan or about the Canal
‘Waters issue. I think it is not realis-
tic. The House is not so naive as to
believe that we can change the opin-
ions of the world by sheer publicity.
If that is so, then certainly we should
all be converted to the ideologies of
countries which put out lots of pub-
licity material in the most attractive
manner, whether it is the United
States or the Soviet Union or China
or any other country. The country is
flooded with literature, but would that
mean that we understand or subscribe
to their point of view or that we are
carried away by the propaganda
material  that they put out? No.
Therefore, let us not be deluded with
the idea that if we spend more money,
if we put out more material, our points
of view will be understood. An intel-
ligent person does not form his opin-
ion or his point of view from publicity
material. There are various other
ways in which we can enlarge our
vision and obtain knowledge. Those
are the things that we should seck.
Invariably, Sir, you will find a friend-
ly statement made by the Head of the
State or a kindly act in times of dis-
tress such as help at the time of an
earthquake or a flood or any kind of
disaster creates more friendly feeling
and understanding than all the publi-
city material that any Information
Centre might put out.

These are some of the remarks that
I would like to make in answer to the
points raised by the Member from
Madhya Pradesh. Thank you, Sir.

Serr BHUPESH GUPTA: One
question I would like to ask, Sir. The
Ministry brings out the World Press
Review, It is a good thing, this
bulletin  which they issue,
giving extractg from the various news-
papers in the world. But I find that
whereas a lot of material is given in
it from the Western press, there is
nothing there carried from the press
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r of the Socialist countries, so to say,

although they constitute one-third of
the world. Why does it not give also
this information which may be useful
for purposes of study? Secondly, 1
agree that money should not be wast-
ed but arrangement should be made
so that the people in the West under-
stand that Goa js within the geogra-
phical area of India. Some people
ask where Goa is. When we were
agitating it here, our External Affairs
Ministry did not make it clear as to
where Goa was.

SurmvaTi LAKSHMI MENON:  Sir,
it does not need any answer at a'l.

Surt BHUPESH GUPTA: This is
the kind of information given, I be-
lieve, 1o the foreigners abroad.

5t Higa fag (Yam@) : qq@E
feget Jgeaa arga, & unfyoaa fas
F gOE FE & fag @er gATE AR
o1 & fegy giaqsr & X § A7 7
F7 oo faare gre® ¥ @md @A
JreaT g | A e aet a fm AT X
ST W &7 Hay F@T AT @l & A
F T BT FI6T a7 fgeat @ At
# T §, T AT ¥ G ¥ g W
FaFr T8 § 7 T #§ o Freq oY o)1
figrariY I &, W F 9F B X AL H
%% 38 99 g gar g, a qF W
gadar g

fray 53 wa & fdt @ fFfl aeer
% qrivame, 9 w15 afids & aWT 78
5% fifer 7 m@a war fFar a1 @y &,
/Y far AT MY fedew frfaee age
A difrae mfeed & s §
AT @ARETH F7F AAT v
forey T qaaTa qgatar € 1 d9 2|
A T AR eI AR g ¥
et & A F g9 1 Arag FAT T
£, fevr fafaecaea srgr & I
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3 mifrad & waigT § qaa § R
s HR garfad qdF ¥ eAn
FX, a9 M F¥W gdr g TEF fwd,
WL A TF TA WSRT TR Y 747
B, T TIEE ST I G AT
12§, 3 facger dafme, 48 AR a=arg
& #mal g € )V wR " gfema st
F g |, I9LT ATEAT A F qI A
TG AHAAT g €, T W@ ¥ g
Ffew AT 19 J3MEE , WU A
fare & fq a9 wIRT 1 & |
gfexm anft ¥ mieew @ ¥ d=
=g §1d 9 | ux a1 F fafew gnesd, s
fr duegrd ¥ #AX AW Efaw BEw
ifegy il § od 4, 399 AR
gfega ardf § aga watar € s
wqq 59 #1 gfeaw Ardt wF oo 3
arfe® awag O wWR AT W 9 1 g
Fre gadY W At ot T sfrave
Ffewa mrfead #r 1 JRrgA fafaedr
FAT T97 § TgA g€ 98 HA AT
Fiw Ay 7t F qafar ey a=g
T3 aIIR & AF, 3797
g, wist A qid & fam duegd
CRAF F AR AT F I FAlAT qF AG
13 9 49 Ffeam wrl § favg simre
mifead FEgAd 9 | IFH qIg A\
Frg wrar g fewq sfaave syfead
FT1 23R | o7 IgUge fafaedy wrorer
QAT a1, T 99 Fq9 FT AT F T4T
I AT 9T AR I9F q1< fvv7 wforgroe
2fea snftEwd 1 9141 57 gy 7aT; #iifw
fgrgeatdY Aloam  Aveged A A=y
FEUGT W I 4 | T FAE F
A=H FHE AT A &, 9AHT gfeaq
Ffggwe Arfer gl Jar av | at
3 @ FraT 4 )

o 74 SIT-AT 7 FATEA FT ¥
F3FEL a1 Y Tog g | § fpadr gwR
F a7 qT oAATE AT A1 Rl T —
TF gATHT FT, TF FFE FT 17T FT &7
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§ | fafe mfeee & s garer #18
AT TG g, T I9F AT H TG agAn
gt =gt 1 vy stwace gfega miwn

¥ @ ugge gfar o g a, |
T wEl (o 399 9 =g o fagrag i,

TATFAITT, UFAAT #Y< =R Gt 4

FTH 1T AT I T, T+ SAR AT

FTETE T R F gid N, S T Qv

fergeardY, W oOT W KT HAS|
F oY A1 3 T IW AT HIT quAT

¥ | R IAFT g7 e &7 A, av
ATw a1 3 & FAAT F AT ) A+

F § AR sfewa sifawoe sfewdd 1
AN-T THT G9AG &, orat fay F1€ A=y
FT FTAT RITRER g1, #1{% €7 HFa<t
F grae R oA quegee ¥ 2faw g
1 LT TRl 7 $83% ¥ 97 gfem

aSHT #1 GIg |’ ATRT &g g1 aqy
1 7 o1 q17 Fifeae gfega wfqaoe
i< & gra 9 | av sfey afrmme
AIEITT T QIR ATHT F gt 1€ AR
farsr wfaaos mfed o1 s
oy ga< #F 9 7% faii F Wy waa
ani § A% ¥ qgalT 927 g = |
¥ wg 78 Fear fF sfega sfymms
aifenr & 99 S ¥ wal 1y A
T F TG A—AA T 1T FT 7K
atg & qar § & e w9 =1 AU qt
F WA &Y AT A@T AT | I q97
T #Y gfasd) & fau gas w94 #E
FY e, FLFHAW fqad § 1 TH AR
FY a0 3T TAT 7 griv A1, &1 7y ey
R Az P wa awg 3 wfeadd
FTE ) W S8 dF9.%< 7 5w frer
F ARG T AT 3G 8 | 3T ATH1E gAY
AR X A AT F ] Fw fafear
e &1 gfewm et gy o=
TRaT AAYIT ag 747 f fane wfaaoe
gfeaa mfwadd w1 a€ a2 g+ f=4
T, ST F oA A # iR e § b
| FFT T\ T GG D AAEA
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[ Tigw Tag)

¥ a wefwgq ¥ faamr § gsmr ww7
ZoT AR T weewd ¥ fTwer ¥ guer
FeET TE WY BT, TNF TN G I
99 7 a1 17 39 9% IF MIET F
5w AET AT | A7 T WIESS o gy
#1 T8 W q, AT ¥ T X F A9
At I R9T ST N FE FedrAT ALY
F | HAW @Ry wHT ¥ IF IHE A
fefrn, sifewr, TwEler ok oo =
TARA FT SRl FY SR ALAIZ I F
AR TF §3g T AIG FT AT ¥ W=
FRFT QAT AT | 3G GHY T w7~
Fww T ¥ ama ofEfd § o
TR TG T 9§ AR gime gfefad
agr g ofn, S Y wwET anE {0 A
AT WITRES ¥, SR ¥TAT 9T 3T
@ § @7 | W W BART FIE ATE
wgar & % zfeaw wel ¥ wfege
TG FY FTC TSR AW A&
et €, I 5RY fods iwwrT ar fedt
femgaar & F18 A9 78 & ) 3
famar 37 forr wigge  zfews
q.f5ad 9T &, {ET F ww wowt
ToF W W 177 F Fag gdo 757
T €1 O 7 T N seAT HEq
AT, AW T G § F I q@ T
Sfraw IHT A A §

FET T (AT { &R ¥ QI Ay
ET T WR gg @ wr SEr &
oAt | o7 9As g9 €, ¥ wiag
fewa My & o™ 57 o §
gt 7 @ & 90 g9 68 1%
[ a9 21 g, T A vl
T WAL & TG TT I § | 3T TW AR
VAT F qINSF H(HIL FT FART
fear sar 3 1 A9 wR AfwedT w49
aF THEre diRaTiEr $X W e
¥ a7 & 1 A9 § S famr
fadaa. ar &, 33 T 91F 3 ST grar
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g o fedg fafaedy &7 Aew & fFay
T FT gAE JE g g fas
AT T A FATY FT TATHE
Z ATAEE FIAT & A 3T HOHIQ F
g F g W A% wk wdl w2
TF 99 T g, fTH ¥ 37 wiwa
F TARE AT & | WT A7 AT OF
T X QST & THAT FFT® AH] A
qgT ¥ d@rfva wifwa &1 7 Fqew
%1, Ay ANEAT FAA, §T FAK,
faifert o % #fEvd 13w
A T IAT F qAfeT® FATHIA
FT (@ g wR s Mot are
7 uw 9 ¥ o Frd) Fper & q|@w 747
faar  feprg ffrex qmy v 77
TATH AMAT I[WFAC & F R 97
I°g A AT FiTEG WT, FET 9 IEH
g 7 fur 2 39 avg ¥ q%er
qIfEaY FT qF-WAC FT (24T AT )
§ qg 7 Faar v 99 Wil ¥ 3w
TG & TR A FIE T F T AT ALY BT,
afFT IFT wE AR TR &
waifas 73 3 e

mg WgrRT IRC (fgw) FAT
®ow FEf g3 Wr 557 & 7
Mg fag mm@d g, &
74Y wgar fF ST Y fay | Ff= w7y,
FIT BORAU FT qIE-GF7 g7 I@w §,
IGF YR X T T F T 07 A AT,
AT W OF 97 &Y FACE F1 TEHET
feararan &, A IR qeF A AR A@T
Ry aar & & wel &1 A
YT FT @V & | T FT AT CF AT AT
frzrad ar Fram Q7 3 wFvay & J9
# AETZNT & | G STRT FT T 39AT
g, a1 sl ¥ et I3y q7 TR-Fieg
wifEgdr AR 9T wiHEL ¥ 2@ W
|FAT § | A ARFA(F 7F AT WA AT
Fg WIS &, AT G T&F TH( A& AT
(Tvme bell rings)
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Please give me two or three minutes
more, Sir,

Mgr. DEPUTY CHAIRMAN: Please
take two minutes.

Smrr BHUPESH GUPTA: He s
the only Member speaking from
knowledge.

Surt MOHAN SINGH: I should be
given ten minutes.

Surt BHUPESH QUPTA: He is the
only Member of this House who seems
to be speaking from direct know-
ledge. Others are novices like me.

Mr. DEPUTY CHAIRMAN: Please
take two or three minutes more.

st Wigw g 4 gaar g fy faa
FRF %7 QT q&7 AALIHC 91, T
#THEE ¥ oA 9, [ T4t ¥ 5w "l
TN ufefd g €, 9F wamw
feqr mar AR ot wHET TR,
MO T A F FT I 9,
TEI W o, 9 399 & g 78
W ¥, A ufefad 58 5@ 7,
Im FYWIE F AT T § 1 wwx
mET ¥ 911 a¥ aNE WA W) 37 17
W W A TRT F Wifesd &t
FET 7 QT § AR A fraraa
A & FF FI9 I [0iiwaq §
9 TR TG Y @AY &, AT 4R OH A
g, foad ar ¥ fedw falrex g w1
"ee WS I F FT W SN aga-
HArAT FHT Tifgh | @F T A9 A
AP M gy xT I gt fr g w5 us
feme s oye ¥ afer Y @ &
e A Alagmrag adamad ¥
afe 5 33 ¥ qUE T FI9T F9CFT F
forg 39 &€ gay, F1E §7, 7€ 90,
F1E TR AR FIE G/, 993 737 %047,
I AW F AN TAF[ AR FIA7 FY
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q AT UF qIF FT AYE T B
FAveg AT AEATE | gAA WA g
v 3= 7 fEme sawa @Rt
Frrraat & wefam g1 9% A 3
FEqORGT BIAT FIFAT-FIHE FT AT
FIET &, 5 gE oI EA A9 §
BT 35 &1 § G H(ST A7 THAT
g & gr® ug fme s #r e
7R B # weriew SR W 3 F
T W ST § 47 59 39 ¥ §F R A@rE °ar
S Arfwge ¥ St g% & Far § 1w
qAT & 5 98 T T ATRHZT ZT
T | AT qeFT & 5 59 OF a1 QA
AT AGOWRT B N4, AT T A
TEE & T AR 7 3T 7757 4 g7
AFES GFAT] F T AT F 1277, Al
7% a7 ¥ 9@ aF7 F1d << AT 90
wAE #1 g7 fegddz ¥, gIAm &
LI ArET H ww wee {faT IdE
w1 g gar & fawa %
3O FI AR 95 wFAT | FL FIAT
OFIT AT X BYEAT FEF AT BT A
zifgs giar &, sazy gar §, 996
g I A4 & 5 =g www g1 AW
feme g1 1 ®E fagidt &1 feadt @
S g, FE FrT A ¥ FRAL AT F7
frzrae giar g AT FE 937 ARAL AT
faT & 1 frq avE T g7 OF O UHo
To Y % w1% fafree ad aq
gFaT  AlC 3T UF  THo o
zv wizq fafaeeT 747 a4 w¥ar, 1
FE A BT UF GIAT HEIT AL Age
T FEAT | FL WTLHT R HAAT HAAL
Hifar wagdy arfed 1 fwa agfoeadr
¥ g7 €7 ¥ U¥ £§ URo UFo To
arzar @ &, 91 91w fafering
¥ F9 T A=Y /Y UHo qro 7TAATT
W w5 A &, A7 5yt Frafaay 5 ¥@T
Zn grzn fafre<fos g fafarofhe
¥ FF A5 A=A | TE ITXT AT
e F &, N v Gy o, wfeq ofa grona
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[< v Fag)
AT AG A, AT A7 FIF @A 2
TAT ATE 97 FHILT & fEapyy a7 a9
TUVGT 7T F7 G708 9€ T4r ¢ AT
T F AT q=EY G R

Sfyege S99 HI ST F7 &
fagraw & U¥F L EUC D S
FA F ST ¥ UA AR AT €
ST R FY Feaady FT ATIT &7 THIIL
fody FAT F 2Tq AT & | TAE
st fouwew svar fega e
arzg w7 ey fafaeet qE" v F19
2 AT wE X AvEa A R fw agwE
F g w7y FAv aam, A AT -
T F R TN AR TT FTHGTET
FET | AA 5T ¢ fF avg gmrd awav
qEaA AT 5T & AT ¥ | AT E |
IART T 7 AE ET € (4 Sa HFEU AT
Faq Tz a1 &, faaF graft 4 |@™
W@ &1 .3 avafEnn £ faarae F@ar
sregar g 5 ot 7 91§38 e
fafaedy w7 wr 7, ag faeg= aifsg 37
& A AR T @ E | agar
] AT IAIOE | FEAT
Tigar AT 96 8, Sqnr fagraw
AIF-39F FLIATAAL | F A ;NI
1T Treg Agy 2 M fAgrag @
¥ FIH FET I E 1 AT AT g IS
16 AATH 1% 99 79 8, T AT {78737
#1fam et 7 19 2 ) TniwG Ew wS
FIAT KT ¢ Fr g7 IABT HTATHTH
F I A" G« F TE Y OFERT A
7T )

BT AFRLT FT HIAR FET GAT
AT 77 7 a7 fage 3 5717 W7 7T
F A1 qEREAY # | fremm @1 & ag
¥Z 3AAT ARME(ET FA KT FEATT
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W g g1 Tifed | faw weEdr |
ot ¥ Y qare w1 T4 famy wAr €Y
AT Iam g9 T qed F qHe g1, al
oY grevg o9} S9ET Rargv F¥ET
9 @ g7 ey A g= oy, v
ITE 7 fewfadt & @y i a9 &
ara vt g sifed A ma aver
WEAY & {74 ¢F w60 g7 IAF!
¥ w7 =TfEg |

fegy fafaees mga £ Y arfedy
2, 9 facga AR adF 7 a4 ard
FTATE | §7 WK1 F 74 § QAT
fasr w7 1 AN avEr g oo

ot fadwa fag (wew w2wr)  ¥7-
warifa wgE, A v aF & wg
wter §; Fafw rqy age §y aw
# T# fags g 3= § WA g st 5
5 feamT sarar a1 sfeaifagt v
wHEqy ST gEadr g g, Ifew awa T
g €1 97 @7 g ) gusaor
& qraeq W agr 91; Fix ag oY mis-
Y ufr g | W7 e uw feed
T &Y o7 ;T 5 d A gAY fer 7
AT 7AY & | g a1 ag @ fr fam &
T W 9T TAR AT 4T W FhT E,
Al 3 I SETF AEET T 8,
YA AT JUIH TAAAC F gra W
¢, faam & gAm 9 F1 @7 HOEH
AR F gra W L AA Y, qg WA
A g WY SAFT TIH gHET FTIENE |
T JIG F1 3T FT Q19T graT € | wHT
T N FEaT ¥ A AT g, Iway
gATE WA gAY S A 47 5¢ fewr i
N sfam A7 1 TTRT €Y Ady, TeW
WuTe ¥ MFT FUg Fer F ag W
FT AT § {7 ag Sreere M 4t
7 WAFAA FH A7 T8 oY, qg W<
AMEE T | TH GNT W9 & ArE
ag 19 <@ I ARATE  foAF g,
afs SEW TFATA GACE, AT 3w
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HTET ¥ TF 7<F &) FoTATEL, q1 IAH!
Tar wA S fF Mt dears gg
g A Ak giy, WA i
Irrarafa v, § s wwa § %
gqifg? o9 #1¢ ufedaw grar &, 5T B8
ooy A9 & AFQT €, A ¥ ;i
AT AV AT AT, IART AT T ST E |
gzt O foeelt § feaida g &
FAT ATHETL UST ITF FI MY To4T IV
g1 afg 7 wardr 8, v mrfearfoat
R F-ar qrg frar § fr oafs 3 718
= A §, a1 SAHT qg A7 T ¥ F7,
51 %.§ gfaam a3 T, IO 9EF
FTCNAT ey AT E 7 97 Farfs qoq
agt T AT, A A AGT FEAT A”AT
g f& faosr grw (afreed agg 7
HeT AAET F3T &, ST% TFarq A 9
g fF fag W M 99 S9F o
fa7 m@o SRR & afFE qiFw §
1§ Witz g€ av 7 A7 g sgwe,
FAFZT, FHIAL, FAG FH2T & qayfer-
FIraifed ¥z F% 39 au Ry ay 987
a7 PFaT AR a9 &3 & 313 987 9T I
ar 74t wd | wifeR 7g fewhrgme o
o Iq¥ (7 gaAT B @9 #T Far
StEe 4T, 3AAT s 99 A FAT I
Y, AT w2 gfae w= T ¥ e
9t ? girggwE AT AT ag FEr g fr I
MR Freaie 9 | 397% 38 fenieas
) FF F o7 I & o (6 waeme
aifeed  wETw W™l a9 §,
HAU A Fr FL T BT i
g d¥fF g wo Ero THo dio
ar fedY wiaex T wEY ol § 7 Saar
HEFAT T A7 7 g ¥aw ag 0T
F7 & fag fipar i a8t W@ T@
F fenaT T 41, gaid geet
TS FEAT TG )

gl QT 4g & F UF O A1
fafreet w73 & fir gu FIFR T TET
136 RS.—6.
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& T gA < aYE uw 95T ©oAT g
o wgwar € v g dow fedw
§ ety gen€ & 1 F S I F9 gt
Tt &7 Fow fehy § &Y wror v &7
HifEgRFR FAFX FT HIET A7 wifgq ?
s gt mifwax 43 § wdweT §
Fro 1o Vo &, THo e &, T go o
To qro FY Mol To0 FFay & ?
qr g gudr Srwiv 7 w3, O wR A
%5 7 Fy frdY FY e a0, frd )
TF i T gAr P ar A S+ e ¥ i
q 7 wwa F Y FE 9% o7 F qA¥
= 7 fopdy wred) ®Y «@i | S Ry
mIT FEY 91, T fFAT s w9
TR, Y o6 feRvE ) aa WA
ST AT § 1 et &1 S wEF i
d3w ag FAAT Siar § 5 UF wEdy
To Fo THo qTo & FX TIT I57 Ty
a1, @Y ¥EFT gAemT 7 wwy fmy
"X ff 9t o= Tl Fw1G & 1A 5
nigHY waT a1 AR g F¢ gt &
AT A4l a1, 9q qH Ay & fw
S wEdr 7 uF qie Syend ¥ weRr
FoE A7 W SHHT AGH SRIT FC
78 q1X gz fpar TaT AT 1 QT wEH
qg wEl F YHAT 9T | FAFT KT JA
9 §% FE AT AR FART & 77
gl € fF wnd s gl fam
FAF F) I U2 qw T fvar wr fy
qH IS AT, TG I&T FT 5 0 B0
wrafar &1 #El § | 7 a8 WS} AL W0
Arzar §, F @ I FWWACT H1GATF
gHr st A FEy (T & e Ad H
9, oY IS S ¥ AR AT AT HIT W
IT ST | A AT 9 IF ST & oA
e s # a1 wdF I S|
TR ITHT HEF FI T ATAT 17, T
Sy 7o T9es g @ 9@ IF QU &
T H3T | ST S o FF K e~go gHy
A HIF I AT T 1 T S F
¥ qrg dr mieai §, @ T frud
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[s oo fae)
iy (e ¢ fEn wiEdr 7 A Fwg
o 1180 o 7 7t waif, wdF=w 7
gz gl frar, ferd a9y 3 uEv
adt fxar, ¥ro g Fro 7 THAT F4Y
qH1E | To Fro THo Tro F Mt Tor€ 1
o7 Fagr % wo o UHe Tro 7 g%
fea ¥ Mref werr &, Sl g a7 we
sy & Yo WA TF W § MY
JATY # 1 a1 o FreiE 7l §, T R T
g ! o g3 97 91 i foy asm oo
Fro THo Gio TIAT THAT 3, IF 47 T
FE WA FESIFA &, SAH AT I
Fifgq AR 5q 36 G A wen g ok
3, @ gHaT HIGX 7g Fh
ag g Srrie 97 | T T X3 AR
T £ % g7 W AT §, @9 a1 43
I AR W &@T 8, P wgt i il
Fr g wde 98, I IR FIa0
§ 53z qeud 89 aTEd aw g
o TR F 9% XEF T WA & 1w
3% q%g &1 GIAIR 3T T FrAfEar 3,
M TGAT FIT N T SRINE &
Tz we¥ wAdE A B, WX ARER
AR AT 2 |
wa & g8 & Frg M ag vracfeam
IFEACACET HITT FAAT IFACE
T 41T 4 § °F q2T & Wiiaa g 1w
wara edt a¥g & o=y fr 5 g &
qg qF HIT WIE ¥ @A 4 | 98 w5
R W FEA TF GHE g7 §
32 o ag v Al AR gy Al
=iy, T a1 ge o anF oW g,
A NG W TGN ¥ SAY FT M
T | AT 37 FAE FTCg A5 A3
| qEmTor ¥ R F Y AT A7 gy
§ T ST 9AFr FGT I AMIA §
saEr @z eF § ) ar v wafwii
Fgr e fmew wa ¥ off A9
g @1 qw gESr gA T w)
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T ZT | WORY ER @ F 21 < &, A
Y qgF gt FAr FF T4 & 4 gL},
N g e Fa7 9T FH0 FY A FR 99}
§ 1 AT wEAT argT ¥ At A% § 6g
Y3 ey 2 Wk o w EF wmah g,
g A A1 Ay o gaw s e
g aa iz ¥ FTE, vy vl
Az & w1 adt & sl Taiqe
TR A FET gE 8, TR T IIT WIT
qaTeT Qg ¥ ~T7 war g
F¢ ged I w5 woer war 9@
& g B8 FNT FiEE & SRl wd
7 FFal 74 & qa7 FXF WIT FoA |
S wE £ 1 g3 @l T gt g9
g$ & A 31T AR 78 FEA R F
ga avg ¥ 9t fgd g€ 7 W@y, 98
wfig WA At & FF g g g
gg e wwA w1 Aw 1FFIT E,
% ISIF Feelt w4 1 ST WRAT %A
il TEY F TR HOEr SSMr &,
AT AP W@ SSAr AL TG &
g IAFT TA0 FY IFAT WA L, IR
3qeize F@ 4N W WA |
Fgwar 9&d § | a1 ag <1 wyfEaT

g

gegwaty weed, 73 @ agt &
sfgatfaat F arx ¥ OE 997 | W
§ oix el &7 w0 ARAT g
&% wefrdy wewe ¥ an A agd
T TE W F3T AT | ST AT I
FEa & 39, A 9 FLRAF FTHAA
2 | oz g 91 fF oFAY AT T
FAT FTF &, TG AL F AT -
ZrC & Fead 3 9 #IX JOA0 FEarq
T %T A g, afew s i §
g T@ #Y ==t § 5 o s
mmﬁi‘ﬁmWIaa@
s, faaaard 8 ) &, FEAHY
wix weTaTe agh 4z aw@r g Wi
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fee g5 ST &1 gt oform
R @awR §O g
v g1 wfed, ag wE g O
W gL g M A s Ed
7§ fr g A SWR §
¥ZA qANT & WX EH qGA FH ST
qrge &, afFT TR g 3, a1 "
qrid f& § quad, 3 A, 9g S
fem A Mg F=qrsm w@r g
7 HTIHT FEEIT § | 98y HAY S {
g1 oar fa =wro srgww i, At
& aga & =g a9, afew s
T SAD! F1Z TR A g3 1 F
mest A% P Q@ [} g
UF AT AT AT § WX IHEY
Trdyanfat g7 ot €, afew 9w
aX Gea< AEY BT | WS gAT A §
R gay w9t &t gt fEY fig
Y § 1 73 AN girar F S
gt gf g, afvw safEr e
¥ g g1 | Mg AT 91 %R
ARt AR T T ff wR sad g
v G: AT RIYT AT 4T HIT -y
g =t R § A e g ) dT ¥
Fa¢ €z Y T &, @Y aggar o A
fret &, Afewag faw w fave
AT H I A B 1 A AT FEfASy
TR 2 1 ' a) ¥ g0 ¥ fag
Gar fow s @ R ag & o s
g ofF wgw ¥ ag avar T 2
A% a9 * fog Fgr sar g, afew
g FAdY A & AR wad faq da+
fae orar 2 1 @Y HOAT TW AE FT
NGNS FT FH § | AT WUT WY
WAG T AT F & | faoet H 33
gT AT §§ Y FT. IJg W gy A=
TEY grY &, Ifew fag wE § weER
g, @@ T @), & 98 a3 S der
FET §, TTHT @ T JIT QAT WA
araT & R WSt W 9 Ay "edr )
T, T T T AR & AT | @Y
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78 At wgfrdt g ¥ 2w §@ %7
AT T &, 9% @k AW § M9
g fafuser @@ & | mo OF 78
FeT & % g ug ug se9dT &1 W
FET IR & ¥R qF " § 7o
agt A agq w=Ey F, AT TG 95 FT
IR G wEA G, AT 5H AN
F ww Mg fy oy a0 =9 H
fre g @ ofvog =g &, Jfsw W
€7 a@l # T4 Igar =gy ¥

77 0F R A8

(Time bell rings.)

WRiaoasr g w87 9y Fme
gn |

Mr. DEPUTY CHAIRMAN: You
have already taken fourteen minutes.

Wt fdom Ty @ w=a, @1 A wg
FCH ger FLAATE 1 B Y 9 S
FIR T L IFn d37 oz wrea
AT SNy FRimA | T War
¥ Faga WY q@r § 1 @ 9gl waa]
T T W R ) W qgr
=i iwET & w1 98 w=dy fawe-
{AT FCT AT & WX fzaq A
F&Y |rET g, At fB SHaT T SteaY
gy S SR afz #E st s
qry faa sar §, A 9 fave-9aaua §
g f5 wrd mfex F1 ¥ RS wEr
g A, TS AR WA & TF |
wamde &1 qur faemr W 7 guEer
GERT R 7 AAFT FAD AT
T WEIX  HEAE ARHET §1 &0
@&aT g, afed o Samee orEEy g,
St g=9TE ¥ T FGT &, aEaNe &Y
T FHHT AT R #R HEmr
¥ f& woE) aga Far w@fgd oWy
ol § TEFE Q Sar § 1 ag WY
of Tt &, e w9 ave T AfFT
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[si a7 fag)

wfed a0 w6 g A & F
I @Y g9 Ay Fifeggd § ITF
forgr &9 & 0, 9 gL FAFTAT F
oW Uy g A 99, S
# wRfl 1 Fose FX, wear ¥
FQeT FT, qF FEAASH 3, 98 99
SATRT =L ENIT |

Sert MAHESH SARAN
Mr, Deputy Chairman, Sir, during
the last two Five Year Plans we found
improvement in production all round.
Now, we are entering the Third
Plan and it is only proper that we
should careful'y ponder over the whole
matter and see in what things we are
lagging behind and what improve-
ments are necessary. My submission
is that the Plan is a huge one. We
have had to get foreign assistance. We
have taxed our people. Therefore,
every pie of it must be carefully
spent and that is what is very nece:-
sary. The planning at the Cenfre is
very good, very appropriate, but the
implementation, the execution of it
in the States is not as it should be.
We find that every year more money
under a particular head is spent hur-
riedly within the last 2 or 3 months
ang within the first 9 months money
is very slowly spent. What happens
is, things are not done properly, things
are not done economically and there
ig a grcat wastage. The feeling of
austerity, the feeling of economy is
not there and unless it is there, unless
we feel that every pie should be
spent very carefully, the amount that
has been allotted will not be suffi-
cient. We probably might require
more. Therefore, T would very humb-
ly submit that there should be a
feeling of austerity and a feeling of
doing the duty in the proper manner
There shou'q be economy all round.
1 think there is wastefulness, That is
my general impression. 1 move
about in the villages, I go to the diffe-
rent blocks, I go to the towns and I
go to the cities. There is not that
austerity, there is not that determi-
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nation that is essential for the success-
ful implementation of such a huge
Plan. Therefore, my submission 15
that the mind of the Government
should be centred round this fact. It
should give an impression to all its
subordinate officers that they should
be very active, very careful and very
economical.

I find that in spite of all improve
ments, the prices of foodstuffs are
rising every day and if this goes on,
there will be no zest for the Five Year
Plap among the masses. They want
something substantial. I know that
roads have been built, I know that
there are schools, there are
dispensarieg and there are
other amenities but that does not help
the poor man. He wants food and
primarily he is anxious about that and
so long as things remain as they are,
the enthusiasm which is necessary for
the successful implementation of the
Plan will not be there. We find all
round a feeling of depression among
the village people. Those who are
landless or those who have small
pleces of land, feel depressed when
they find that there is no food for them
and that feeling creates frustration and
frustration never helps to achieve
good results. Therefore, my submis-
sion is that special attention has to be
paid to stop the rise in the price of
foodstuffs and cloth.

Again, in the villages we find that
the wages are very meagre. In the
town$ of course the people get good
wages but the labourers in villages are
as before. No proper legislation is
there to  see that they get proper
wages. We find that people are with-
out any occupation in the villages. We
thought that within these 10 years,
there will be great effort to have cot-
tage industries in the villages. We
find only in regard to agriculture there
is improvement visible all round but
in the villages there is very little
of cottage industries. No industrial
enterprise is there and therefore 1
would humbly submit that this aspect
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of the question should be carefully
seen to. Now, what we find in tihe
villages is that the new chemical fer-
tilisers are heing greatly welcomed.
This is not so very good because the
poor people cannot afford to have che-
micaj fertilisers. Compost should be
encouraged more and more and then
they can use their green leaves, cow-
dung, etc., and they can get manure.
That is how things were done before
but they were not done properly and
so the net result was not so good, But
I can assure you that some time back
the yield was much better than what
it is now. These chemical fertilisers
require a lot of water and there is a
general programme of pushing in these
fertilisers even where there is no
water. So there is failure. This as-
pect of the question has also to  be
carefully considered and  properly
thought out before we supply fertili-
sers to the poor people.

Now, the question of unemployment
is reaily creating a great depression.
We are having  colleges all round.
Graduates are coming out of these
colleges but when they go from place
to place, they find no vacancy. Why
is it s0? It is because we have not that
plan which is necessary and we only
have these ordinary science courses
and arts courses. Technical education
is not being given that place which it
should have. I know that there are
more technical institutions now but
not enough.

Frustration has to be removed be-
fore our Third Plan can be successful
and all efforts should be made towards
that end. There should be a feeling
among the people that it is realiy the
poor people who are being looked
after by the Government. The 1ich
people can look after themselves and
they can do things even when prices
are high but the poor people have
very little to fall back upon. There-
fore, when they have the feeling that
the Third Plan is really and slowly
improving their lot, then there will be
enthusiasm and then the Plan will
progress satisfactorily,
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1 feel that evasion of tax is alse
very great in our country. The offi-
cials, the people who are in charge of
collecting taxes are not doing their
work properly. There should be a
careful scrutiny of their work and’
those who are found to be doing things
which cause evasion of taxes must be
summarily dismissed.

I feel that export is very necessary,
because of the foreign exchange that
we earn. But the position of our
exports is not as good as it should be.
The exports in 1950 were to the tune
of Rs. 619 crores and in 1960, they
amount to Rs. 638 crores. So during
these ten years the increase has been
very little. Although we are talking
of exporting more and more, the net
result is very disappointing. There-
fore, careful thought should be given
to this aspect of the question, and
efforts should be made to increase our
exports as far ag possible,

As I said before, we have to be very
careful to see that our Third Five
Year Plan is really carried out effi-
ciently and eoonomically and unless
we even from now look to  every
minute detail not at the Centire here,
but in the villages, in the districts and
in the States, we will not succeed.
Therefore, my submission is, let there
be that feeling behind the Third Five
Year Plan, that we will do everything
efficiently and economically and well.

Thank you,

Surr SUDHIR GHOSH: Mr. Deputy
Chairman, at the fag end of the day,
I have only a very few brief remarks
to contribute to the discussion on the
Appropriation Bill, a few remarks on
some of the basic problems, the pro-
blem of resources and investment for
the production of wealth in our com-
munity and the problem of organisa-
tion for the effective use of our Jimit-
ed resources. And in that connection,
I should like to make a few  brief
remarks on the crucial question-of the
surpluses from the huge public sector
enterprises in our country.
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Before I do that, I have to get out of
the way very quckly a very uncharit-
able and unparliamentary remark
which my hon. friend, the Finance
Minister’ made about me personally in
the course of his reply to the Budget
debate in this honourable House, [
had drawn attention to this question
of surpluses from public sector enter-
prises and I expressed some doubts
about the coming into existence of
Rs. 440 crores surplus from the public
sector enterprises in the Third Plan
period of which something like two-
thirds are supposed to be surpluses
from the public sector steel plants.
And my hon. friend retorted that I
was in one of those public sector steel
mills and I had got out of it and I was
not competent in my work while I
was there. It may interest my hon.
friend to know that there exists on
record a letter in which the Steel
Minister says to the Prime Minister—
Shri Jawaharlal Nehru—that the Steel
Minister had nothing but the highest
praise for the quality of Mr. Ghosh’s
work from the year 1955 to 1960 for
the three public sector steel plants.
Obviously, therefore, my hon. friend’s
remark about my personal cnmpe-
tence was an untrue one. In any case,
it is wholly and utterly irrelevant to
the discussion on the Budget before
the House. Whether an hon. Member
of this House in his previous existence
as a government official was compe-
tent or not has nothing whatsoever to
do with the discussion of a problem or
subject before the honourable House.
Here we should not reduce our dis-
cussions to personal levels. Here we
discuss problems and issues in a spirit
of mutual confidence, in g spirit of
mutual respect, and we should not
bring it down to the level of per<onal
remarks that amount to unparliament-
ary remarks.

However, to come back to my obser-
vations on the problem of surpluses,
Mr. Deputy Chairman, in any country,
to give people income and then to take
it away from them ip taxes and also
by inflation and by appeals to thrift
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and in many different ways to tuke it
away from them is an inefficient way
of raising resources for investment for
the production of further wealth.
Whether you take a Communist State
such as the Soviet Union or a capitalist
State like the United States of
America, you find that the investment
to resources that takeg place in order
to produce a colossal volume of
wealth, both in the communist society
and in the capitalist society, is not
raised by taxation by government, but
out of the surplus of industrial enter-
prises. Even in Communist Russia,
the yardstick by which the success or
otherwise of an enterprise is measured
is the profit that that enterprise makes.
It sounds unusual, but even in a com-
munist society, an enterprise is judg-
ed by the amount of profit that it
makes. In the TUnited States of
America of the resources that are in-
vested for the production of vrealth,
the amount that comes out of the taxes
collected by the government is a very
minute fraction compared to  the
volume that is invested for wealth
production out of the surpluses of in-
dustrial enterprises. Although I am
not likely to apply for membership of
my hon. friend Mr. Bhupesh Gupta’s
party, there is one thing that I like
about the communist system and it is
this. In their kind of society, the 2nv
ernment does not waste a very larve
volume of its time and energy in col-
lecting taxes. They devote that energy
to the production of wealth and to *
production of surpluses out of huge
industrial enterprises.

AN Hon. MEMBER: But the taxes
are there.

Surr SUDHIR GHOSH: Our leaders
in the Government of India ceem to
be obsessed with a fruitlesy kind of
controversy which seems to be irrele-
vant In our situation, about the so-

»called public sector and the so-called

private sector. It is Pruitless, because
there is so much to be done in an
underdeveloped country like ours
and in such a short time for sur sur-
vival that there is more than enough
for both the public sector and for the
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private sector to do. Therefore, the
promotion of that controversy is not
wise and those who keep it gomng are
not particularly wise people. We al:
the time seem to be obsessed with
mobilising resources in our country by
taxes and by savings and with what
can be secured from abroad in the
shape of loans and grants, as if the
collection of resources and their invest-
ment preferably in the pubiic sectox
is in itself a very great achievement.
Well, intelligent men and women in
this country will agree that 1n  an
underdevelopedq country, the basic in-
dustries should, as far as possible, Le
owned by the State. But what lLap-
pens after you have created these
public sector enterprises? Take for
instance the big steel planis on which
you have invested some Rs. 600 or
Rs. 700 crores. Maybe we wasted a
hundred crores or so. That does not
very much matter, Let us overlook
it. 'What happens  after you have
created them in the public sector?
Well, in the first few years perhaps
you make losses, which is not extra-
ordinary. After that you try to avowd
making losses, as if it is good encugh
if you avoid making losses in these
public sector enterprises. If steel is
made and it is made in a government
plant, that seems to be a matter for
satisfaction for us. Government does
not seem to see that if you do not
earn very substantial surpluses from
these huge public sector investments,
and if you do not earn them suffi-
ciently quickly, you are going to queer
the pitch for the development of your
entire economy, not only for that par-
ticular section, namely the steel in-
dustry,

While talking about surpluses, in-
vestments and economic growth, I
should like, with your permission, to
make a very brief reference to the
Report of the World Bank  Mission
which was submitted to our hon.
Finance Minister some time ago. I
was delighted to see the gracious tri-
bute which my hon. friend, paid to the
World Bank and to its very distinguish-
ed President, Mr. Eugene Black, in the
course of his Budget speech, on the

7
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manner and the spirit in which the
Bank has been attempting to help
India and to see India through our
successive Five Year Plan periods.
1 share the Finance Minister's regard
for Mr. Black and the Bank and I,
therefore, venture to draw his at-
tention to some of the very sharp
comments which the Bank  Mission
made for the benefit of our Govern-
ment. I quote from the Mission's Re-
port:

“The Mission was particularly im.
pressed by the extent to which the
failure to solve the problem of the
city of Calcutta is putting impedi-
ments in the way of economic
growth in India’s most rapidly ex-
panding industrial region”,

The Bank Mission alse says:

“The Government of India tends to
regard these problems as wholly the
concern of the Government of Wes!
Bengal which, in turn, is struggling
with many ether difficulties, and
must respond to a Legislature that
inadequately represents the interests
of the urban areas. The very magni-
tude of the challenge that Calcutta
presents to the conscience and poli-
tical commonsense of those in autho-
rity in India in part explains the in-
adequacy of the response. Every-
body admitg that more ought to be
done about it. Nobody is ready to do
it, In the Mission’s view, as stated,
the continued neglect of Calcutta’s
problems is one of the most dan-
gerous weaknesseg of India’s Third
Five Year Plan”.

Well, Sir, those are certainly very
sharp comments and they have very
sharply drawn the attention of tihe
Government of India to the extent of
this colossal problem and to the fact
that this is not the problem of that re-
gion of India, the problem of West
Bengal or those who live there, it is a
very serious problem for the whole of
India, and perhaps it is an internation-
al problem. There the problem start-
ed years ago. During the War they
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had a terrible famine in Bengal and
hardly had they overcome the after-
effects of the terrible famine when the
country was divided. More than half
of that State went over to another
country, East Pakistan, and to this
lesser half of the State that was left
with them, there came three million
refugees from the other part, and in a
city which had a population of some-
thing like 3% million, we have today a
population of something like 7 million
people, and nothing has been added
during these years to the basic services-
even of water supply, sewage disposal
or drainage, with the result that the
whole place is in a real mess. All the
civic services have broken down and
naturally there is discontent and dis-
satisfaction rampant in every section
of the community there, Now, it is a
little disappointing and distressing to
see that even men whom we hold in
high regard in places of authority in the
Central Government tend to consider
this as a kind of parochial problem of
the Bengalis who live there, and it is a
little disappointing from our point of
view that we have so far not had any
very enthusiastic response from our
hon. Finance Minister whom we hold
in very high regard. I have been try-
ing in my own way ‘0 make mysell
useful to the Chief Minister of that
State, in gathering together the 1e-
sources that are necessary {or handling
such a big job and I was distressed to
find that there was an extraordinary
of sympathetic

lack of enthusiasm,
understanding, by our own people
from whom we have every right to
expect sympathy and understanding. 1
have got with me here a file full of cor-
respondence, letters from Directors of
the World Bank, UN. Special Fund.
Ford Foundation and various authori-
ties. All not only agree that this s a
serious problem but they also agree.
that there is urgent necessity of doing
something boldly and seriously about
it. Al I want to point out in this
House is that even if the conscience of
our own people has not been roused, I
hope, if 1 very briefly quote a few
figures, their conscience will at last be
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roused. We have mad: some resear-
ches into how the human beings live in
the city of Calcutta. So far as housing
is concerned, the following are the
figures :

Without any living room—17 per
cent,

Upto 1 j8rd  living room e
three families living in one
room—30 per cent.

Half  living room, i.e. two
families living in one room-—
4 per cent,

one living room, i.e, one family
in one proom—33 per cent.

Families availing two living
rooms, luxurious—9 per
cent.

Families availing three living
rooms, very luxurious—4
Per cent,

Families availing four or more
rooms—those who are very
rich~—1 per cent.

Ag regards such an elementary
as a lavatory:

thing

No latrines—12 per cent.

One latrine for 100 and above—
4 per cent.

One latrine for 50 to 99 fami-
lies—11 per cent.

One latrine for 10 to 49 fami-
lies—58 per cent.

One latrine for 1 to 9 families--
5 per cent,

One latrine for a family—9 per
cent.

These figures alone should give us a
rude shock that human beings live in
this sort of squalor and misery in
which animals only can live in a vast
areg covering 35 municipalities which
have no water supply, sewage dis-
posal and drainage apart from the
Corporation of Calcutta. In order to
give them the basic services, the World
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Health Organisation has already pro-
duced a preliminary report and they
are preparing the detailed plans The
Ford Foundation 1s preparing a master
plan into which will be fitted the
WHO plan— a master plan to con-
trol the economic and industrial deve-
lopment and growth of that huge mass
called Calcutta and the 1ndustrial
distrzet  All that 13 being done. After
a very great deal of struggle by the
Chief Minister of West Bengal, we
have been told that our people at the
Centre have begun to take some intei-
est I am told that in the January
meeting of the National Development
Counci, 1t wag agreed that 1n order to
include this Calcutta project in the
Third Five Year Plan, the Plan outlay
should be expanded by about fifty
crores of rupees. We do not under-
stand why the actual amount provi-
ded for Calcutta 1s only ten crores of
rupees. However, there 1s some pro-
vision; the State Government has
made some provision of 1ts own and all
these inte:national agencies are only
too anxious to do whatever they can to
help this cause We can, of course,
secure their help only with the bles-
sings and goodwill of our leaders who
are !n control of the Government here,
and my purpose In mentioning this
thmg briefly was to appeal to my hon
friend, the Finance Minister who, as I
said, 1s a person for whom we have
high regard. It was g hittle distressing
for those who come from that part of
the country to see this lack of sympa-
thetic understanding 1in such a serious
problem like thus I do hope the n-
formation that I have given here will
rouse his feelings on the subject and
that he will feel moved by these facts
I hope from now onwards we can
count on his sympathetic understand-
Ing and support

Tue DEPUTY MINISTER or IRRI-
GATION ano POWER (Smrt J S L
HaATHI) Mr Deputy Chauman, I
rise to intervene in the debate only
because of certain observations made
by the hon Member from Rajasthan
about the Rajasthan Canal and the
flood in the Ghaggar. I have got the
greatest regard for the hon, Member
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. and I can appreciate that whatever he

said was only mn his anxiety to expedi-
te the construction of the Rajasthan
Canal. He correctly paid a tribute to
the work of the Irrigation and Power
Mimistry and he also said that when
he saw the mighty projects under
construction, not only he but the
other foreign experts too, were won-
der struck, to put 1t i1n his own wouds
at the progress made by the coun.ury
i respect of irrigation and power
development It 1s but fair and meet
that he should have made these ob-
servations because the huge tasks of
building mighty river projects in the
country, the various technicalities in-
volved therein, the number of pro-
blems the engmneers have to tackle
and the spirit of team work with
which they carry on the work are
bound to create admuration for the
work that they have been domng 1
am grateful to the hon, Member {for
paywmg that tribute. And it 1s, there-
fore, that I want to clarify certain
points He made out a case that be-
cause the Ra)jasthan Canal was a pio-
ject of national importance, the
Centre should take over the control
of that project and not leave it to the
Rajasthan Government As I men-
tioned, the great regard that I have
for hum I tried to analyse the reasons
and arguments for his apprehen-
sions about the prog:ess of the Rajas-
than Canal In the other House the
same apprehension was expressed by
another = Member from Rajasthan
Ag opmmons differ about the capacity
of that State or about the capacity of
the engineers, another Member, Shri
Harish Chandra Mathur, 1n  that
House observed that the progress of
the Rajasthan Canal was very satis
factory and he went on further to
say that the apprehension, which the
hon Member had expressed, was not
reasonable and had no basis He says

“But about the Rajasthan Canal,
he said that 1t should be taken over
by the Central Government for ex-
ecution I think 1 his obsession
against the Rajas‘han Government
he just made the unkindest cut
against our engwneering staff ’
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wish the House to know that Cham-
bal project has been one of the
most  efficiently executed pro-
jects, completed in the most cru-
sading spirit. The engineers work-
ed round the clock night and day
and did extremely good work, The
Chief Engineer who completed
the Chambal project is now in
charge of the Rajasthan Canal. Shri
Kunwarsain, a better engineer than
whom it is difficult to find in the
country, is in overall charge of
this. My friend, the Minister of
Irrigation and Power, is the Chair-
man of the committee for direction
with. the two Chief Ministers. I
just wanted to clarify the position,
because it creates a very wrong im-
pression against the engineers who
had done such excellent work and
set up a record.”

This ig what the other Member
from Rajasthan in the other House
expressed, Therefore, I wanted to
know exactly what he wants. I find
from the proceedings that he thinks
that the regional interests in that area
or in that State are likely to prejudice
the construction and, therefore, the
Centre should take over the work, I
may assure the hon. Member that
the Centre is very closely associated
with the execution of the Rajasthan
Canal, There ig the Rajasthan Canal
Control Board and on that formerly
there was mo representative of the
Ministry. Looking to the importance
of the project, the Joint Secretary of
the Ministry of Irrigation and Power,
the Joint Serretary of the Ministry of
Finance and a Member or the Chair-
man of the Central Water and Power
Commission are now associated with
the working of the Contrel Board.
Moreover, there is a Committee of
Direction, which gives direction for
the construction of the proiect and
lays down the policy. That Commi-
ttee is presided over by the Minister
of Irrigation and Power, Government
of India. The Chief Minister of Raias-
than and the Chief Minister of Punjab
are members of thiz Committee of
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Direction. Therefore, from the point
of view of the day to day execution
as well ag from the point of view of
the policy question, the Centre is

very closely associated with execu-
tion of the project, If the hon.
Member  wants that the project
should be executed by the Centre

directly, it may not be possible, It is
not possible because even under the
Constitution we do not directly exe-
cute any project. The House might
recall that the Estimates Committee
recommended that the Centre should
not directly take up any execution
work. They must work as technical
advisers or in overall supervision of
the projects. They should not take up
the direct execution of any project.
But as the project is of national im-
portance, we have a very careful
watch on the execution of the project.
We see that in matters of policy the
decisions are taken by the Committee
of Direction ang the day to day exe-
cution iz taken up by the Control
Board, whose Chairman is Shri Kun-
warsain and who was the Chairman
of the Central Water and Power
Commission. We have specially given
the services of Shri Kunwarsain, who
had held the highest position as en-
gineer to the Rajasthan Govern-
ment,

Then, I went further to analyse the
other reason why he wants the
Centre to take over the proiect. He
says that the construction of the Ra-
jasthan Canal is lagging behind the
schedule by two months, for lack of
supplies of cement and coal. Now, if
the construction is lagging behind by
two months only, that is not such a
grave factor ag to cause that sort of
apprehension, FEven then it is not the
case that because the Centre is not in
charge of the execution of the project
that the delay, if any, has occurred.
The delay in the supplv of coal, as
evervbody knows, was due to diffi-
culties of transport. The delay in
the supply of cement was due to short
supply. FEven then we have in the
C.W.PC, a cell which looks after the
requirements of the various river
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valley projects. It gets the indents
from the various projects, then pur-
sues the matter with the Commerce
and Industry Ministry and then makes
allocations project-wise according to
‘the need. Even so, we thought that a
further look into the matter was
necessary and that if we wanted a
speedy execution of these projects we
should see that the supply of the re-
quirements were guaranteed or as-
sured, We have, therefore, had a
discussion recently with the Planning
Commission, the Commerce and In-
dustry Ministry and the Railway
Ministry. We have now decided and
we are taking steps to have a physical
cherk-up of the total requirements in
the Third Five Year Plan, as a whole
in respect of cement, steel and other
materials, so that allocations could be
made not only having regard to the
needs of supplies to the projects, but
also having regard to the convenience
of transport. And this will, to a great
extent, relieve the difficulties, if any,
experienced by either the Rajasthan
Canal or any other project in the
country, We are aware of it and we
have taken steps.

Then, the third point that he men-
tioned was about the floods in the river
Ghaggar. Now, that river is a pecu-
liar river rising from the Siwalik
Range and going through Punjab
territory. 1t was considered a dead
river in a way. During the last three
or four years it hag revived again
and floods have been visiting that
area. The Rajasthan Government ap-
pointed a Committee in December,
1960, The Committee has held two
meetings. The last meeting was held
in February 1961. They have submit-
ted detailed recommendations as to
what should be done to check the
floods +hat very often visit that area.
After all we have to see that the area
is nrotected from fioods as far as pos-
sible. The Committee has recommend-
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ed short-term mesaures as well as
long-term  measures, The short-

term measures include building em-
bankments, construction of a bund
round the Suratgarh farm, making
provision for the discharge of about
800 cusecs of water through the rail-
Way bridges, etc. So far ag long-
term measures are concerned, the
Punjab Government has evolved a
prlan for a multi-purpose project on

"that river, which will check the floods

and give protection to that area,

The fourth point that he made was
about corruption. He said that
cement was being sold by people. He
himself was told by a friend You
can get as many bags of cement as
you want’ He tried it and went
there. And in an hour or so he could

‘get ten bags in a jeep, But my only

difficulty is this. In his speech he has
said that because he has given the
word of a Rajput he could not take
any further action, Now, I have
great respect for the high traditions,
for the nobel traditions and for the
good prestige of the Rajputs. T do not
want to say anything about that. But
I would only appeal to the Members
that i such cases come to their know-
ledge and if they can give the infor-
mation to the Government, the
Government would naturally take
sufficient steps to check this corruption
because nobody wants that corrup-
tion should go on. Tt is difficult to
find it out but once it is found out
and brought to motice, proper action
will be taken. This is all that I have
to say, Sir.

Mr, DEPUTY CHAIRMAN: The
House stands adjourned till 11 A
tomorrow.

The House then adjourned
at flve of the clock till eleven
of the clock on Wednesday,
the 26th April, 1961,



